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Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of
such document has been placed at the end of the Minutes, in running serial orders. The concerned firm
may go through the same and respond accordingly.

(ii) It is also informed that all applications/representations/reply to the Deficiency letters etc. may be
sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I or to Shri Haradhan Das,
FTDO, DES-I Section. Their email addresses are: tlarshan.sinqh@nic.in &
haradhan.das@nic.in/ncl.dgft@.nic.!& All firms are also requested to mail/send their present
valid email addresses so that correspondences can be made through email only.

The meeting No. I l/17 of the Norms Committee (NC-l) for the licensing year 2016-2017 was held
on 30.08.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign
Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign
Trade Policy 2015-2020 / Handbook of Procedure Volume. The following Members of the Committee
were present in the meeting: -

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.Tiwaril.A 476 23063321 DHI′ U.B.

2. Sh S.K.Jain′  D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.

I - The Committee considered the individuol cases of the ooendo of this meetino oeneroted throuah the
online svstem of NlC. The decisions token thereon are as under:-

Casc No.:23/11/80‐ ALC2/2016 Parり Name:DAYCO VIKAS  ,Meet No/Date:11/80-
ENGINE SYSTEMS PVT.LTD.IALC2/2016

130.08.2016

1 .HQ File                RLA File
101/80/050/00296/AM17/       :05/23/040/00182/AMl1/

Decision: The cOmmittee noted that the flrrn's application

comments.Case is defered to ll.10.2016.

Status:
Deferred

ILic.No/Date:0510275970  Defer

128.102010             .Date:11.10.2016

has been sent to MSME on 24.08.2016 for

Case No.:22/21/80¨ ALC2/2013 Pa=y Name:BOTIL OIL
T00LSINDIA PVT

Meet No/Date:11/80-

ALC2/2016
30.08.2016LTD(FORMERLY BAKER OIL

RLA File

:05/23/040/00343/AM14/

Status:
Deferred

HQ File

:01/80/050/00418/AM14/
Lic.No/Date105 10372329 ‐Defer

29.11.2013         1Date:11.10.2016

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.
In this case essentiality certificate from Directorate Generalof Hydrocarbons, Ministry of Petroleum and

L F*6.mS,T,3l"?o"'*- 
Direciorate General of Foreign Trade

DePartment of Comm-erce'

UdYog Bhawan' New Delhi

`  `



Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization'NC

decided to send final reminder to it',. fir, to submit the requisite Essentiality certificate from the

Directorate General of Hydro Carbon for consideration of the case.

Case is deferred to I 1 .10.201 6.

Case No.:3/7/80‐ ALC2/2014   Paty Name:BOTIL 01L
IT00LSINDIA PVT

Mect No/Date:11/80‐

ALC2/2016
30.08.2016

Lic.No/Date10510386490 Defer
13.05.2014              Date:11.10.2016

Status:
Deferred

Decision: The committee noted that the firm has been asked to furnish a certificate from the duly

authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to

the effect that the said goods are required for petroleum operations vide letter dated20'06'2014'

ln this case essentialitycertificate from Directorate General of Hydrocarbons, Ministry of Petroleum and

,Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization'NC

decided to send final reminder to the firm to submit the requisite Essentiality Certificate from the
rDirectorate 

General of Hydro Carbon for consideration of the case'

Case is deferred to I I .10.2016.

HQ File

:01/80/050/00140/AM15/

HQ File

:01/80/050/00471/AM15/

iCase No.:6/22/80‐ALC2/2014

1HQ File

:01/80/050/00487/AM15/

LTD(FORMERLY BAKER 01L

RLA File

:05/23/040/00458/AM14/

RLA File

:03/94/040/00449/AM15/

Party Namei ZENITH
PRECIS10N PVT LTD,

RLA File

:07/24/040/00209/AM15/

Meet No/Date:11/80‐

ALC2/2016
3008.2016

Lic No/Date:0310781699

15.05.2014

Mcet No/1)ate:11/80-

ALC2/2016
30.08.2016

む1:し 6ヽ::2/10/80‐ ALC2/2014  ,Paty Name:LARSEN&
TOUBRO LIMITED

HQ Fne:01/80/050/00198/AM15/瞳
λ酬 :OЮ0038/AMly

Status:
Rejected

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO

No.3 (3g)/14-TSW (B) dated 04.01.2016) letter sent to them on22.02.2016 through email followed by

finalreminder on 04.08.2016 also through email and decided to reject the case with direction to the

firm to pay applicable custom duty with interest for EODC.

RA may take further necessary action accordingly.

ICase No.:37/19/80¨ ALC2/2014 Party Name:KAMAR Meet No/Date:11/80- Status:
DeferredINFRASTRUCTURE PVT LTD,IALC2/2016

130.08.2016

:|¶淵γ
α0310788243 B誰

11.。2016

lDecision: Shri Mustaq Multani, Director from the firm appeared before the Committee for'Personal

:Hearing'. He explained about details of export and import items before the Committee. He was advised

lby the Committee to submit post hearing submissions for further examination'

Case is deferred to I1.10.2016.

,Status:

Deferred

Lic.No/Date:0710106693 :Defer

18:09 2014 D19:11 l0 2016

ffir*NDAS
Foreign Trade Development Officer
uirectorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi



information datcd

ll.10.2016.

28.02.2016 has bccn

Case No.:28/19/80‐ ALC2/2014

1HQ File

:01/80/050/00462/AM15/

Paty Name:VOITH HYDRO
IPRIVATE LIMITED

IRLA File

:05/24/040/00277/AM15/

Mcet No/Date:11/80‐

:ALC2/2016
130.08.2016

.Lic No/Date:0510391512

09.10.2014

,Status:

Deferred

Defer
Date: I 1. 10.2016

Decision: The Committee noted
examination and comments.
Case is deferred to I I .10.2016.

that the firm's reply dated 09.03.2016 has been sent to DHI on 10.03.2016 for

Case No.:9/19/80-ALC2/2014  Parり Namc:BOTIL OIL     Mcet No/Datc:11/80-    Status:
.T00LSINDIA PVT       ALC2/2016         1Deferred
lLTD(FORMERLY BAKER OIL 30.08.2016

HQ File               lRLA File              Lic.No/Date:05103916 H IDefer
:01/80/050/00443/AM15/       :05/23/040/00299/AM15/       16.10.2014              1Date:11.10.2016

1Decision:The cOmmittee noted that the nrm has been asked to furnish a certincate■ 。m the duly authorized

8 officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

, ,goods are required for petroleum operations vide letter dated 20.06.20 14.

In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural
Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization.NC decided to send

, final reminder to the firm to submit the requisite Essentiality Certificate from the Directorate General of Hydro
Carbon for consideration ofthe case.

Case is deferred to I1.10.2016.

Case No。 :10/22/80‐ ALC2/2014 1Patty Namei STERICAT     Mcet No/Date:11/80-    Status:
‐                    .GUTSTRINGS PVT.LTD.   :ALC2/2016          1Deferred

130.08.2016             .

HQ File              lRLA File              Lic.No/Date:0510391866  Defer
i01/80/050/00491/AM15/       :05/24/040/00340/AM15/       105.11.2014             ‐Date:11.10.2016

‐
Decision:The comnlittee noted that thc flrrn's reply dated 13.01.2016 has been scntto C&PC on 29.01.2016 for

lexamination and comments.

Case is deferred to ll.10.2016.

9

‐  HQ File
lo :01/80/050/00611/AM15/

IRLA File

:07/24/040/00263/AM15/

Case No.:11/25/80‐ ALC2/2014 Parり Name:DYNAMATIC
ITECHNOLOGIES LIMITED,

Meet No/Date:11/80‐     Status:
:ALC2/2016          Deferred

30.08.2016             130.08.2016             1

1Lic.No/Date:0710106920 :Defer

1011.2014

"江

αH■ 020161
Decision: The Committee noted that the firm's reply dated 13.01.2016

' for examination and comments.

,Case is deferred to I I . I 0.20 16.

has been sentto MSME on 21 01.2016

」

Meet No/Date:11/80¨

ALC2/2016
30.082016

Status:
Deferred

*Jffi* ro,
Foreign Trade Development Officer
urrectorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

「

No.:15/22/80-ALC2/2014 Paty Name:VITROMED
IHEALTHCARE

|



HQ File RLA File Lic.No/Date:05 10392 t33 Defer
:01/80/050/00496lAMl5l :05124104010037llAMl5l 25.11.2014 iDate:l1.10.2016

Decision: The Committee noted that the firm's application has been sent to C&pC on 15.01.2015 followed by
reminder dated 30.03.2015;25.06.2015; DO letter from Chairman to JS, C&pC on23.07.2015 and29.12.2015 for
comments. Case is deferred to I I . 10.2016.

Case No.:16/22/80-ALC2/2014 Party Name:ViTROMED

HEALTHCARE

|"19品掲5υ∞の7Am y
RLA File

:05/24/040/00370/AM15/

‐  ICase No.:19/22/80-ALC2/2014 Pa■ y Name:VITROMED
HEALTHCARE

,Meet No/Date:11/80‐     Status:
ALC2/2016        1Deferred
30.08.2016             1

1Lic.No/Date:0510392132  1Defer
125.11.2014             1Datc:11.10.2016

Decision: The Committee noted that the firm's application has been sent to C&pC on 15.0 I.2015 followed by
reminder dated 30.03.2015;25.06.2015; DO letter from Chairman to JS, C&pC on23.07.2015 and29.t2.2015 for
comments. Case is deferred to I I .10.2016.

卜臨蕊蓋蕊

[:'1llli;::::萩↓i:;

IHQ File

151:01/80/050/00616/AM15/

| lё ttζきNol:ち七/2/80‐ALむ,/261七

11610iぉ
| |:01/80/050/00059/AM17/

RLA File

:05/24/040/00387/AM15/

RLA File

:05/24/040/00382/AM15/

RLA File

:03/95/040/00665/AM15/

Party Name:VEE KAY
VIKRAM&CO LLP

RLA File

108/24/040/00465/AM15/

IMcet No/Date:11/80‐

IALC2/2016
130.08.2016

ILic.No/Date:0510392134 1Defer
25.ll.2014 Date:11.10.2016

Status:
Deferred

Lic.No/Date:0510392129 1Defer

125.11.2014             ‐Date:11.10.2016

Decision: The Committee noted that the firm's application has been senr to C&pC on 15.01.2015 followed by
reminder dated 30'03.2015;25.06.2015; DO letter from Chairman to JS, C&PC on23.07.2015 and29.12.2015 for
comments. Case is deferred to I I . 10.20 I 6.

Meet No/Date:11/80-

ALC2/2016
30.08.2016

Lic.No/Date:0310791484

27.112014

IMeet No/Date:l1/80‐
‐ALC2/2016
130.082016

Lic.No/Date:0810134835
117.03.2015

Status:
Deferred

Status:
Approved

IStatus:

I)eferred

‐Defer

lDate:H.10.2016

:

ICase No.:23/22/80-ALC2/2014 Patty Name:MOTHERSON   Meet No/Date:11/80-

I                   SUMISYSTEMS LTD,     ALC2/2016
130.08.2016

IDecision:The cOmmittee nOted that the flrm's reply dated 30.07.2015 has been sentto C&PC on 06.08.2015
‐and additional reply dated 30.09.2015 also sent to C&Pc On o9.10.2015 follo、 ved by renlinder on ll.01.2016 for
comments.Case is deferred ll.10.2016.

―      五

DeCiSiOn: The Committee decided to rati$/ the norms based upon written recommendation of DRDO vide letter
':dated22.07.2016 (copy to be sent to RA and firm).

IRA 
m1y take further necessary action accordingly.

IDecision:The cOmmhee noted tha tte nm's apJicatbn has been sent to MsME on 26.04.2016 for

鵠 AS
Foreign Trade DeveloPment Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi



171HQ File

101/80/050/00064/AM17/

IDeclslon:Thc cOmmittee
comments.Case is deferred to

‐
RLA File

:09/24/040/00029/AM16/

noted that the flrrn's application

ll.10.2016

ILic.No/Date:0910061907
121.04.2015

has been sent to MSME

Status:
Deferred

Defer
Date:1 1.10.2016

on 26.04.2016 for

高dt。 11.lo.2016.~

「

蔦 I面 画 面 活

      騒 覆

=1/80-

181HQ File

101/80/050/00056/AM17/

19 1HQ File

101/83/050/00408/AM16/

‐Declslon:The cOmmittee
comments.Case is deferred to

RLA File

:03/94/040/00060/AM16/

IRLA File

:05/23/040/00078/AM16/

noted that the flrm's appHcation

ll.102016

Meet No/Date:11/80-

ALC2/2016
30.08.2016

ILic.No/Date:0510394421

103.062015

has been sent to MSME

Status:
Deferred

~翔
面高ご

~……~…

IDeferred
一晟百一―
 ―

IDate:H.10.2016

on 26.04.2016 for

ICase No.:53/2ノ 80-ALC2/2016  Parり Name:ALSTOM INDIA
LIMITED,

Lic.No/Date:0310795652  Defer
30.04.2015              1Date:11.10.2016

rDecision: The Committee noted that the firm's application has been sent to DHI on26.04.2016 for comments.
'Case is deferred ro I1.10.2016.

ICase No.:78/6/83-ALC1/2015  Paty Name:ECOCAT INDIA  Mcet No/Date:11/80-
IPVT.LTD.             IALC2/2016

130.08.2016

HQ File ‐RLA File ILic.No/Datei331 0030208  Defer

20 :01/80/0501004121AM161 :3312U040100008/AMl6/ 22.06.2015 Date:11.10.2016

Decision: The Committee noted that ttA and the firm has not sent hard copies of the application to DGFT HQ
for consideration of the case despite reminder sent to them through email dated 27.06.2016 and decided to issue

:final reminder to forward hard copies of the application immediately failing which the case will be closed by
DGFT HQ. Case is deferred to I 1.10.2016.

Case No.:2/22/80‐ ALC2/2015 1Party Name:PUSH― UP      ‐Meet No/Date:11/80‐
ITHREAD DIES PVT.LTD.   :ALC2/2016

130.082016

Case No.:12/13/80-ALC2/2015 Party Name:MOTHERSON   Meet No/Date:11/80‐
ISUMISYSTEMS LTD.,      IALC2/2016

30.08.2016

ILic.No/Datc:0510394802

03.07.2015

Status:
Deferred

Status:
Deferred

Defer
rDate:l L10.2016

sent to MSME

RLA File

:05/24/040/00164/AM16/

Parり Name:DYNAMATIC
TECI‐INOLOGIES LIMITED,

IRLA File

107/24/040/00119/AM16/

21

1器品掲5υ00262ハ Mlα

ICase No.:3/10/80-ALC2/2015

.22:

IHQ File
:01/80/050/00200/AM16/

Decision: The Commitlee noted that the firm's application dated 15.01.2016 has been

(Chemical) on 26.04.2016 for comments. Case is defened to I l. I 0.201 6.

Mcet No/Date:11/80-     Status:

ALC2/2016          Deferred
3008.2016

ILic.No/Date:0710108470 1Defer

わ60■20b    pttα H■ o2016

H黎

舗 ∬ :::

:l繋∬3よ品



Decision: The Committee noted that the firm's reply dated 09.01.2016 has been sent to MSME for examination
and comments on 14.01 .2016. Case is deferred to I 1.10.2016.

123

Case No.:31/13/80-ALC2/2015 Paty Name:

IPVT.LTD

HQ File

:01/80/050/00281/AM16/

INJECTOPLAST  Meet No/Date:11/80‐

RLA File

:06/24/040/00016/AM16/

IALC2/2016
‐30.08.2016

Lic.No/Datei0610038194
‐17.07.2015

24.07.2015

Mcet No/Date:11/80-

Meet No/Date:11/80‐

ALC2/2016
130.08.2016

rstatus:

lDeferred

,Defer

rDate:l1.10.2016

Status:
Deferred

iDate:l l.lo.2o16

Status:
Approved

pate:11.10.2016

on 26.04.2016 for

~肝 ~

1

:Decision:The cOmmittee nOted that the nrm's application dated 20 07.2015 has been sent to MSME

(ChemiCaり On 24.06.2016 for comments.Case is deferred to ll.10.2016.

‐  ICase No.:15/13/80‐ ALC2/2015 1Party Name:MOTHERSON   Meet No/Date:11/80-    Status:
SUMISYSTEMS LTD.,      ALC2/2016          Deferred

l  1                                                    30.08.2016             .

1413品泥5υ∞%yAm a 性淵iO側
"ハ
剛α l鼎鼎α“

Ю珈"襟11.。矧6
1  1Decision:The cOmmittee noted that the nrln's additional reply dated 03.12.2015 has been sent to C&PC on

l  ‐28.12 2015 and Arm's request dated 18.07.2016 for repeat bases also sent to Cだ %PC on 10.08.2016 for
examination and comments.Case is deferred to ll.10.2016.

ICase No.:60/2ノ 80‐ALC2/2016 .Paty Name:MOTHERSON   Mect No/Date:11/80-
SUMISYSTEMS LTD.,      .ALC2/2016

30.082016

HQ File Lic.No/Date:0510395077  1Defer

|

125

126

つ
４

:01/80/050/00063/AM17/
RLA File

:05/24/040/00196/AM16/

Decision: The Committee noted that the firm's request dated 18.07.2016 for repeat bases also sent to C&pC on
10.08.20 I 6 for examination and comments. Case is deferred to I I . 10.20 I 6.

CaseNo.:7/2180-ALC2l20l6 ParfyName:NETAFIM
IRRIGAT10N INDIA PVT.LTD.‐ ALC2/2016

‐30.08.2016

:34/24/040/00321/AM15/
Lic.No/Date:3410041410 

「
~

29.07.2015              1

Decision: The Committee decided to rati5, the norms based upon written recommendation of MSME
'(Chemicaf) vide UO No. TL-12024/28/2016-GC and F-DCMSME-743 dated 2l .07.20t6 (copy to be sent to RA
and firm).
RA may tak-e further necess,ary action accordingly.

,Case No.:83 t2t80-ALC2l20l6 Party Name : DYNAMATIC ,Meet No/Date: I l/80- ,status:
TECHNOLOGIES LIMITED, ALC2/2016 Deferred

30.08.2016

7 HQ File IRLA File Lic.No/Date:0710108626  1Dcfer
101/80/050/00086/AM17/       :07/24/040/00168/AM16/       19.o8.2015

1Decision:The cOmmittee noted that the nrm's application has been scnt to MSME

iCOmments.Case is deferred to ll.10.2016.

Case No.:1/16/80¨ ALC2/2015  Parり Name:GARDNER
AEROSPACE PRANITA
‐PRIVATE LIMITED,

つ
４

HA調

||



.  HQ File               RLA File               Lic.No/Date:0710108718 1Defer
l  :01/80/050/00286/AM16/    :07/24/040/00176/AM16/    ■1.09.2015         1Date:H.10.2016

1  1Decision:The cOmmittee noted that the flrrn's reply dated nil has been sent to MSME on 22.02.2016 for

.  examination and comments.Case is deferred ll.10.2016.                               |

Case No。 :57/2/80¨ ALC2/2016  Parり Name:
LTD.

IMeet No/Date:11/80-    Status:

IALC2/2016          1Deferred
30.082016             1

Lic.No/Date:0510395736  Defer
24.09.2015 :Date:11.10.2016

:Date:11.10.2016

POLY MEDICURE

Decision:The cOmmittee noted thatthe nrrn's application has been sentto C&PC on 26.04.2016 for comments.

Case is deferred to ll.102016.

:  ICase No。 :1/2/80-ALC2/2016  Paty Namci WIRTGEN INDIA Mcet No/Datell 1/80‐     Status:

|  |                   ‐PRIVATE LlMITED,       IALC2/2016         1Deferred

29 HQ File
:01/80/050/00060/AM17/

絆

RLA File

:05/24/040/00297/AM16/

‐30.08.2016~IRLA Fne~      
藤燕万語Πloo65701 Detr

:31/82/040/00132/AM16/ 08.10.2015

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME vide UO Note
No.TL- 13024110412016-MMM&A dated 06.07 .2016) letter sent to them on 04.08.2016 and decided to send final
reminder to the firm to furnish reply failing which the case will be rejected without further notice with direction
to the firm to pay applicable custom duty with interest for EODC. Case is deferred to I 1. 10.2016.

iCase No.:2/16/80-ALC2/2015  1Party Name:FRIZAIR PRIVATE IMeet No/Date:11/80-

LIMITED                 ALC2/2016
‐30.082016

HQ Flle:01/80/050/00287/AM16/RLA File

31                               :09/24/040/00388/AM16/

Lic.No/Date:0910062708

12.10.2015

Status:
Closed

~町 ~

~囲
脇 :

on 26.04.2016 for

‐~～

 lillll:lllllllllillll~~~~~~～

――^´″´

IDecision:The cOmmittee noted that the flrln and the RA have not forwarded hard copies of the application

ldespite reminders sent to them on 07.12.2015, 11.01.2016,22.02.2016, 16.05.2016 and 24.06.2016 sent through

email and decided to close the case.

RA may take further necessally action accordingly.

‐Case No.:79/2/80‐ ALC2/2016 Parり Name:DYNAMATIC   IMcet No/Date:l1/80-
TECHNOLOGIES LIMITED,  IALC2/2016

130.082016

32 1HQ File               RLA File              Lic.No/Date:0710108868
1   :01/80/050/00082/AM17/       :07/24/040/00197/AM16/       12.10.2015

1 lDecision:Thc cOmmittee noted that the flrm's application has been sent to MSME

l comments.Case is deferred to ll.102016

Case No.:80/2/80‐ ALC2/2016  Parり Name:DYNAMATIC   Meet No/Date:11/80-
TECHNOLOGIES LIMITED,  :ALC2/2016

30.08.2016

Lic.No/Date:0710108867  :DeferHQ File

:01/80/050/00083/AM17/

IDeclslon:The cOmmittee
comments.Case is deferred to

RLA Filc

用i#       |
7



:09/24/040/00399/AM16/

Decision:The Committee noted that the flrln has not replied to the deflciency(raised by DHI vide UO Note

lNo.3(55)/16-TSW(B)dated 09・ 06.2016)leter Sent to them on 04.08.2016 through email and decided to Send_ _  ●        ●●● ●    ・  ′ J __■ 4L^__` ■.“L^“ _^4.^^ ,■ ,、十●

:籠 nal reminder to the irm to fumish reply failing which the case will be reiected Without further notice with

direction to the f1111ltO pay applicable custom duty with interest for EODC.

iCaSe iS deferredto ll.10.2016.

IParり Name:AZAD
IENGINEERING PRIVATE

IHQ File

i:01/80/050/00288/AM16/

ILIMITED
一

ICase No.:4/16/80‐ ALC2/2015  Paty Name:AZAD
I                   ENGINEERING PRIVATE

LIMITED

‐Meet No/Datell 1/80-
,ALC2/2016

130.08.2016

Lic.No/Date:0910062717

113.10.2015

IMcet No/Date:11/80-

‐ALC2/2016
130.08.2016

Status:
Deferred

Defer
Date:11.10.2016

Status:
Deferred

Status:
Deferred

rr ,^ 1--nn l AAZa1 I

He File nf-e iii. Lic.No/Date:0910062718 'Defer

- :01/80/050/00289/AM16l :09l24lo4oloo398lAM16l 13.10.2015 ,Date:l l'10'2016
5-

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO Note

No.3 (55)/t6-TSW (B) dated 09.06.2016) letter sent ro them on 04.08.2016 through email and decided to send

final reminder to the firm to furnish reply failing which the case will be rejected without further notice with

idirection to the firm to pay applicable custom duty with interest for EODC.

iCase is deferred to I1.10.2016.

ENGlNEERING PRIVATE
Mect No/Date:11/80-

‐ALC2/2016
i30.08.2016

IHQFne~
1101/80/050/00290/AM16/

卜61:翌里γriII:

Case No.:25/2/80-ALC2/2016

|

||
bz lnq ele

ILIMITED~~~面
面下雨
~~~ |フ

V・ VV・ ″ V^V             :

にた。No/DateЮ 910062719 藤薔9 B鳶
11.10.2016113.10.2015:09/24/040/00400/AM16/

Decision: ih. Cornrittee noted that the firm has not replied to the deficiency (raised by DHI vide UO Note

r\r^ 2 /.<<\/1r-Tq\r/ rR\ rtarcd oo 06 ?0.1 6't lener sent to them on 04.08.2016 through email and decided to send'
No.3(55)/16-TSW (B)dated 09・ 06.2016)letter sent to them on 04.08.2016 through email and decided to sendl

Irlnal reminder to the flIIn to hmish reply failing which the case will be reJected without further notice wlh

ldirection to the rlilli tO pay applicable custom duty with intercst for EODC.

icase is defeFed t0 11.10.2016.

Patt Name:ALSTOM
ITRANSPORT INDIA LIMITED

iRLA File
't :32 I 2 I I 040 I 0OO7 9 I AM I 6 I

卜的 NamcPOLYMEHCURE ttedNo/D誠 6:l ν86…

~llilili「 ~~~~~|

~[IIII「

lI::「 :|

101/80/050/00028/AM17/

:Decision: The Committee noted that the firm's application has been sent to DEIT on26.04.2016 for comments.

lCase is deferred to t t.tO.ZOtO.

; Case No. : I 7 I 16180- ALC2l20l 5

レTD
IALC2/2016
‐30.08.2016

Status:

18爾応蕊 話i戸「棚臨蕊I扁 辮
罵面
顎臨蔦壼

満 赫 扁而漏 脇 Ⅲ
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1臨 蕊:蕊蔦
ENGINEERING PRIVATE   ALC2/2016
LIMITED

RLA File

:09/24/040/00430/AM16/

iDeferred
pO.08.2016     1

藤ヽⅢⅢ51006280デ Defer
130.10.2015

Decision: The Committee noted that the firm has not replied ro rhe deficiency (raised by DHI vide UO Note
lNo.3 (55y16-TSW (B) dated 09.06.2016) letter sent to them on 04.08.2016 through email and decided to send
final reminder to the firm to furnish reply failing which the case will be rejected without further notice with
direction to the firm to pay applicable custom duty with interest for EODC.
Case is deferred to I I . I 0.20 16.

Case No.:4/2/80… ALC2/2016  Paty Name:THERMAX LTD., lMeet No/Date:11/80-    Status:
IALC2/2016          1Deferred    l
130.08.2016             1

401HQ File              ‐RLA Filc             iLic.No/Date:3110065746 1Defer      l
101/80/050/00007/AM17/    :31/83/040/00106/AM16/    102.H.2015         Date:H.10.20161

1Decision:The cOmmittee noted thatthe nrm's application has been sent to DHl on 26.04.2016 for comments.|
ICase is deferred to ll.10.2016.

Case No.:81/2/80¨ ALC2/2016 Parり Name:DYNAMATIC
I                   ITECHNOLOGIES LIMITED,

411HQ File               RLA File
101/80/050/00084/AM17/      107/24/040/00252/AM16/

IDecision:The Committee noted that the nm's application
comments.Case is deferred to ll.10.2016

Case No.:27ノ 2/80‐ALC2/2016  Party Name:GODREJ&
BOYCE MFG.CO.LTD.,

Meet No/Date:11/80-      IStatus:

ALC2/2016          1Deferred
‐30.08.2016             1

Lic.No/Datc:0710109012 1Defer
05.11.2015         'Date11 1.10.2016

has been sent to MSME on 26.04.2016 for

Decision: The Comminee noted that DIPP vide ID Note No.l2l113l2ll6-T5W dated 30.08.2016 has raised
deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

'42,, Reply submitted by the firm vide letter dated 09/08/2016 has been perused. They have again

submitted details which were received along with their application. As per these details, requirement
,of import items do not match with the details of components.

Firm may, therefore, again be requested to submit the following information:

1. lnformation in respect of Sl. No. 5 & 11 of Standard Deficiency Format, export product
wise.

HQ File

:O1/80/050/00030/AM17/

| ICaSC iS deferedto ll.10.2016.

1

脇蕊;:蕊蕊 i丁

Patt Name:OPTIMA WIttES
,PVT LTD

RLA Flle

:34/24/040/00208/AM16/

IMeet No/Date:11/80-
IALC2/2016
130.08.2016

Lic.No/Date:0310800127  Defer
i06.11.2015              'Date:11.1020161

Status:
Deferred

Status:
Deferred

Meet No/Date:11/80‐

:ALC2/2016
130.08.2016~断温満e34oo4684 Btt.117り

,119.11.2015    ,

財

D 
誌9



Decision: The Committee

'comments. Case is deferred to

case No.:14 l25lSO-AiC2/2015 Party Name: LARSEN & Meet No/Date: I l/80- Status:

I i l:o.os.zoto I

ト  ー      |1 1

IDecision:The Committee noted that the flrm's application has been sent tO DHl on 26.04 2016 for comments.

‐  ICase is deferred to ll.10.2016.

l~扇馬 渤 面 而 而 ご 薇 扇 瀞 薦 面
~~~藤

面術面αl1/80‐
~F

濤 llTNTぶ
D VESSELS鮒

羅 鰍 ∵    Peた
rd

|                   IPVT LTD             130・
U3

-― ― ―
                     

―

―

                                                

―

145 1HQ File‐
  |:01/80/050/00008/AM17/

IRLA File           ttic.No/Datc3410041694~5o晒 汀 百 肩

~~~~~~― 一 ―――― 一
IRLA File           電た.No/Datc3410041`94 1DeferiHQ llle .r\Ln I rrv

:01/80/050/00008/AM l7l :34124104010021't lAMl6l 26.11.2015 Date:1 l ' 10'2016

6 has been sent to DIPP on 29.08.2016 for
Decision: The Committee noted that the firm's reply dated 19.08.201

comments.Case is defered t0 11.10.2016.

noted that the f1111l s

ll.10.2016.

一　

ｎＯ
ｔ
ｉ

ａ

一　

ｐｐ has been sent tO MSME on 29.08.2016 for

ICase No.:22/2/80‐ALC2/2016 Parり Name:DRIPLEX
ENGINEERING LTD.

RLA File

|

〉6耐
101/80/050/00025/AM17/ 105/23/040/00352/AM16/

WATER IMcetNo/Dateil 1/80- Status:
Deferred

1淵 ed l
l              l

lDefer      i
lDate:11.10.2016 1

on 22.03.2016 for

1艦孵~囲
辮“
Ю
"648

has been sent to MSMEDecision: The Committee
comments. Case is deferred to

noted that the f11111's application

ll.10.2016.

- 
iA."No.;),aaa0-trLc2:iil6*lPartyName:'BoTILoll- 

- ir'rt"fN"lout"'rrlgG F"t*t - 
-i

I irOOlS INDIA PVT 1ALC2l20l6 iDeferred I

I |LTD(FoRMERLY BAKER oIL 130'08'2016 --',-- 
- - 

- It 
--**-t;;;"..J:"**"- 

*6;;- 
- 

*i
fHoFile- - 

**-i[AFit;**-_ 
iLic.Noroate:051039644'

lffi',i)itro oo2s/A.n;at1t ,i!Er',iirro035s/AMr6/ i27.tt.2ots loate:rr'10'2016 i'b ###;tu. ;il,* #**;;;;;;-*-'**m;; ffi;; d,,rv ;ili;Ji
,47 officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

goods are required for petroleum operations vide letter dated20.06.2014.

In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural I

,Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization.NC decided to send

final reminder to the firm to submit the requisite Essentiality Certificate from the Directorate General of Hydro 
'

,Carbon for consideration of the case.

lcase is defened to I I . l o.2o 16.

IMect No/Date:H/80-

lALC2/2016

i30.08.2016

1Lic.No/Date:0310800533

.01.12.2015

has been sent to DRDODecision: The Committee noted that the firm's application

examination and comments. Case is deferred to I 1 .10'2016'

叫
´

絣 理伽
3:鰐∬』↓:l繋:旧鏑
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ICase No.:58/2/80‐ ALC2/2016 Paty Name:AGH ALTECH
IPRIVATE LIMITED

Mcet No/Date:11/80‐

IALC2/2016
3008.2016

`Lic No/Date:0510396480
102.12.2015

Status:
Approved

49

IHQ File:01/80/050/00061/AM17/RLA File

:05/23/040/00374/AM16/

Decision: The Committee decided to ratifl, the

(Chemical) vide UO No. TL-1202412712016-GC and

norms based upon written recommendation of MSME
F-DCMSME-730 dated 03.07.20\6 (copy to be sent to RA

Status:
Deferred

land nrrn).

IRA may take further necessary action accOrdingly.

Case No.:15/2/80‐ ALC2/2016  Parり Namc:DEEPEEKA
EXPORTS PVT.LTD.

IHQ File
:01/80/050/00018/AM17/

~  
押ガ珈ぜ総嘱呂lD

「

百̈ 面而

Case No.:24/2/80‐ ALC2/2016  Party Name:POLY MEDICURE
LTD.

Meet No/Date:11/80-

:ALC2つ016
30.082016

RLA F‖ e                Lic.No/Date:0510396524  ‐Defer
i05/23/040/00371/AM16/       04.12.2015              Date:11.10.2016

50
,Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME vide UO Note
No.TL-1302419912016-MMM&A dated 06.07.2016) letter sent to them on 04.08.2016 through email and decided
'to send final reminder to the firm to furnish reply failing which the case will be rejected without further notice
rwith direction to the firm to pay applicable custom duty with interest for EODC.
Case is deferred ro I I . 10.2016.

Decision: The Committee decided to ratify the norms based upon written recommendation of DIPP vide ID No.
51 ‐12/173/2016-TSW/51 dated 30.08.2016 as undcr:¨

1 1・ Quanlties ofimportたems at SI.No.1′ 2′ 5to 14′ 17

1   net basis wtth accountabil性 y clause.

1 2. Quanuties Ofimport items at SI.No.3′ 4′ 15′ 16&|
I   Claimed by the nrm.

IRA may take furthcr necessary action accordingly.

26 may be allowed on net to net basis as

52 1HQ File
‐  101/80/050/00027/AM17/

RLA File

:05/24/040/00421/AM16/

~鷺

=No/Dttl1/80-~
1錯留鰍∵
iLic.No/Date:0410161362
107.12.2015

IMect No/Date:11/80-
‐ALC2/2016
30.08.2016

1Lic.No/Date:0510396625

116.12.2015

丁目霊緊:I
|

|

Status:

IDeferred

lDcfcr

lDate:H.10.2016

on 26.04.2016 for

to 25 & 27 to 35 may be allowed on net to

,Decision: The Committee noted that the firm's application has been sent to C&PC
'examination and comments. Case is deferred to I I . I 0.201 6.

Case No.:31/2/80‐ ALC2/2016  Parり Name:FLEET GASKETS IMcct No/Date:11/80-
lNDIA PVT.LTD.,        ALC2/2016

130.08.2016

IStatus:

IReiected

IHQ Flle:01/80/050/00034/AM17/RLA File
:05/23/040/00323/AM16/ 瓶肩理露雷

蒟疏0396627~|
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter sent to the
firm on 24.06..2016 through email followed by final reminder on 04.08.20 l6 and decided to reject the case with

―

ロ



I [at ..tt"" iffit. .rttd;d"ty with interest for EODC.
tttl
I lnn may take further necessary action accordingly'

iCase No.:54/2/80‐ALC2/2016 Parり Name:DEE         IMCet No/Date:H/80-    Status:

|                    IDEVELOPMENT ENGINEERS IALC2/2016         1Deferred
l                      LTD                   30.08.2016

Ｆ
Ｉ

IHQ File

541:01/80/050/00057/AM17/

HQ File

:01/80/050/00021/AM17/

RLA File

:05/23/040/00394/AM16/

RLA File

:05/24/040/00435/AM16/

Lic.No/Date:0510396636 1Defer

16.12.2015         1Date:H.10.2016

IMect No/Date:H/80-   ‐Status:

IALC2/2016         1Approved
i30.08.2016             1

Lic.No/Date:0510396656 1

117.12.2015             ‐

‐ IDecision:The Committee noted that the Arm's application is without information as per Para― H of Technical

l   I)etailsasmentionedatpage 138ofAyyatNiryatFollliSWithspcciflcdiaandthiCkncssrangeofinputsandnctl

l contentin Export Product and decided to ask the nrm to fumish the same for examination and comments.    |
‐ ICase is deferred to ll 10.2016

「躍riず
6圏酬膿
IPVT.LTD.

Decision: The Committee decided to ratifu the norms based upon written recommendation of DIPP vide ID No.

il2l 17 3 l2}l 6-TSW/5 5 dated 30.08.20 I 6 as under:-

, f . Net weight of export items at Sl. No. 1,2 & 3 may be specified as 11798 Kgs., 10990 Kgs. &

I 10381 Kgs. resPectivelY.
: z. euantity of import item at Sl. No. 1 may be allowed as 1 No. on net to net basis. Duty free

, weight of this item may be allowed as 551 Kgs. inclusive of 13.6 % wastage after taking 20%

recovery from scraP.

3. euantity of import item at Sl. No. 2 may be allowed as 1 No. on net to net basis. Duty free

weight of this item may be allowed as 420 Kgs. inclusive of 18.3 % wastage after taking 20%

recovery from scraP.

4. euantity of import item at Sl. No. 3 may be allowed as 1 No. on net to net basis. Duty free

weight of this item may be allowed as 700 Kgs. inclusive of 15.5 % wastage after taking 20%

I recovery from scraP.

: 5. euantity of import item at Sl. No. 4 may be allowed as 1 No. on net to net basis. DutY free

I weightof thisitemmaybeallowed as527 Kgs.inclusiveof 22%wastageaftertaking20%l

: r€covery from scraP.

O. euantity of import item at Sl. No. 5 may be allowed as 1 No. on net to net basis. Duty free

rreight of this item may be allowed asT64 Kgs. inclusive of 15.2 % wastage after taking 20%

recovery from scraP.

7. Quantity of import item at Sl. No. 5 may be allowed as 1 No. on net to net

weight of this item may be allowed as 536 Kgs. inclusive of 23.4 % wastage

recovery from scraP.

8. Quantities of import items at Sl. No.

I Nos. respectively on net to net basis.

I IRA may take further necessary action accordingly.

7,8 & 9 may be allowed as 800 Nos. ,

basis.Duty free

after taking 20%|

810 Nos.&680‐

Ｆ
‐
‐５６|

冊 鳳 扁
丁

III~~

MttNo/覇百而耐
~~

1艦篤

囲需
而19198
1怖

蘊 r一
:Defer

lDate:H.10.2016

棚 肥 淵 硼 柵
P,Par慨 ,21、Ⅲ鵬
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Decision: The Committee noted that the firm's application has been sent to MSME on 26.04.2016 for
examination and comments. Case is deferred to I 1.10.2016.

O15

1                     1

Status:
Deferred

Status:
,Deferred

HQ File

|

郷輻 禦

順百輌面丁
~~~~~~

ILic.No/Date:0610038292  Defer

Status:
Deferred

-- :01/80/0501004591AM161 :0612410401000431AM161 31.12.2015 Date:l I .10.2016
57

Decision: The Committee noted that C&PC vide OM No.460l ll25/2}ll-PC-ll dated 09.06.2016 has provided
comments. However, NC has pointed out that the name of the expon product is not clear and also quantity
mentioned in the AA is in numbers while in the comments it is mentioned in Kg. Therefore, as decided, NC asked
the C&PC to clarif, the above issues to facilitate fixation of norms in the case on 02.08.2016 through email.
Case is deferred to 11.10.2016.

Paty Name:AUTO COMP   IMcet No/Date:H/80¨     Status:
lNDIA PVT.LTD         ALC2/2016         :DeFerred
i                           130.08.2016             :―  蕊瓦戸 m需而面戸B誰11脚π

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI ) letter sent to
them on 04.08.20 l6 through email and decided send final reminder to the firm to furnish reply failing which the
case will be rejected without further notice with direction to the firm to pay applicable custom duty with interest

lfor EODC.Case is defered to ll.10.2016.

1面

面 而 面 正

甲
濡 WⅣ

百

顆

l1/80‐

HQ Filc               ‐RLA File               Lic.No/Date:3410041786 1Defer
59 :01/80/050/00013/AM17/       :34/24/040/00251/AM16/       105.01 2016              1Date:11.10.2016

Decision:The Committec noted thatthe nrm has not replied to the denciency(raiSCd by MSME)leter Sent to

them on 04 08 2016 through ema‖ and decided send rlnal reminder to the flrm to fumish reply failing which the

case will be reiected without hrther nodce wlh direction to the nrm to pay applicable custom duty wih interest

lfor EODC.Casc is deferred to ll.10.2016.

‐Case No.:71/2/80‐ ALC2/2016 Party Name:AUTO COMP    Meet No/Date:11/80-    lStatus:
1                    lNDIA PVT.LTD         ALC2/2016         1Deferred

RLA File

30.08.2016             1

Lic.No/Date:3H0065849 1Defer

___]:gt:gtg:ylrul los.ot.zoto loate:tt.to.zoto
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI ) letter sent to
them on 04.08.20 l6 through email and decided send final reminder to the firm to furnish reply failing which the
case will be rejected without further notice with direction to the firm to pay applicable custom duty with interest
for EODC. Case is deferred to I I . I 0.201 6.

Case No.:3/25/80-ALC2/2015 Pa=y Name:MOTHERSON
SUMISYSTEMS LTD.,

IRLA File Lic.No/Datc:0510397209 1Defer

Meet No/Date:11/80-

ALC2/2016
30.08.2016

6l Hq rit.

l    l器 淵    l
1



,for comments. Case is deferred to I I . 10.20 16.

ICase No.:95/2/80-ALC2/2016  Pary Name:PYRO ELECTRIC Mcet No/Dateil 1/80-    Status:
1                    lNSTRUMENTS GOA      ALC2/2016          1Deferred

PVT.LTD 30.082016

Lic.No/Date:1710006239 Defer621HQ File              ‐RLA File
l:01/80/050/00098/AM17/    :17/24/040/00100/AM16/    07.01.2016        1Date:H.10.2016

1 1Decision:The Committee noted thatthe irm's reply dated 22.08.2016 has been sentto DIPP on 29.08.2016 fori lcomments.Casc is deferred to ll.102016.

Case No.:86/2/80‐ ALC2/2016  Paty Name:EPE PROCESS    Meet No/Date:11/80-     Status:
I                      FlLTERS&ACCUMULATORS IALC2/2016          .Approved

P.LTD,                30.08.2016

1 rQΠ
にЮl慇 OЮ5υ0008りAM17跳

筋 ::υ00535/AMlタ   ヤドざ%認
∝0910063120 

‐

| IDecision:The Committee decided to ratify the norms based upon written recommendation of DIPP宙 delD No.

‐12/173/2016-TSW/63 dated 30.08.2016 as underi―
‐  ‐
 1.   Net weight of exportitems at SI.No.l to 10 may be specified as 3100 Kgs.′ 5000 Kgs.′ 7000

1  1    Kgs.′ 8000 Kgs.′ 18500 Kgs.′  20000 Kgs.′  26000 Kgs.′  33500 Kgs.′ 41500 Kgs.′ &62500 Kgs.

:  l    reSpectivelv.

|  1 2.  Words″ of relevant thickness″ may be suff破ed with the description ofimport kems at SI No.1‐
‐
 l   to 3′ 5,7′ 9′ 11,13′ 15&16.

| 13. Quantity ofimport item at SI.No.l may be allowed as 3688 Kgs.as l.18 Kgs./Kg.content in
i      exportitem at SI.No.l after taking recovery from scrap.

. 14.  Quanttty ofimport item at Sl.No.2 may be allowed as 4838 Kgs.as l.18 Kgs./Kg.content in
‐  l    export■ em atSI.No.2 after taking recovery from scrap.

| 15. Quanttty ofimport item at SI.No.3 may be allowed as 7788 Kgs.as l.18 Kgs./Kg.content in
l      exportitem at SI.No.3 after taking recovery fronn scrap.

63‐ 6. Quantた y ofimport kem at SI.No.5 may be allowed as 9263 Kgs.as l.18 Kgs./Kg.content in

l  l     exportitem at SI.No.4 after taking recovery from scrap.

:  17. Quantity ofimportた em at SI.No.7 may be allowed as l1682 Kgs.as l.18 Kgs./Kg.content in
l  l     exportitem at SI.No.5 after taking recovery from scrap.

|  18. Quantity ofimport ttem at SI.No.9 may be allowed as 14986 Kgs.as l.18 Kgs./Kg.content in
‐
  l      exportitem at SI.No.6 after taking recovery from scrap.

:  19. Quantity ofimportitem at SI.No.1l mav be allowed as 19352 Kgs.as l.18 Kgs./Kg.content in
l      exportitem at SIo No.7 after taking recovery from scrap.

|  1 10. Quantity ofimportitem at SIo No.13 may be allowed as 25370 Kgs.as l.18 Kgs./Kg.content in
‐  l      exportitern at SI.No.8 after taking recovery from scrap.

:  1 11. Quantity ofimportitem at SI.No.15 may be a‖ owed as 48970 Kgs.as l.18 Kgs./Kg.cOntent in

l       eXpOrt kem at SI.No.9 after taking recovery from scrap.

|  . 12. Quantky ofimportitem at SI.No.16 may be allowed as 73396 Kgs.as l.18 Kgs./Kg.content in
exportitem at Sl.No.10 after taking recovery from scrap.

13.  Quantities ofimport items at SI.No. 4′ 6′ 8′ 10′ 12&14 maybea‖ owed as  5000 Nos.each

l      on net to net basis with accountab‖ ity clause in export items at Sl. No. 3′ 4′  5′ 6′ 7 &8
1  
‐
      respectively.

I RA may take further necessary ac● on accordingly.

24faseNo■
2025/80‐ALC22m 5:T裕

器3忍舶品AN℃S 造き」冽腎
te ll慇 0‐  1総ied

L4 - 
ttft^'

HARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade
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|

IHQ File

PVT LTD.

RLA File

130.08.2016

1Lic.No/Date:0610038301 Defer
:01/80/050/00460lAMl6l :061241040/00037lAM16l 13.01.2016 Date:11.10.2016

Decision: The Committee noted thatthe nrr's refty dated25.O7.20l6 has been sent to MSME on 01.08.2016
,for comments. Case is deferred to 11.10.2016

Mcet No/Date:11/80-
‐ALC2/2016
‐30.08.2016

HQ File RLA File Lic.No/Date:31 t0065873 Defer
65 :01/80/0501000751AM171 :31/83/040/00l44l{M16l 15.01.2016 ,Date:11.10.2016

Decision: The Comminee noted that the firm has not replied to the deficiency (raised by MSME ) letter sent to
them on 04.08.2016 through email and decided send final reminder to the firm to furnish reply faiiing which the
case will be rejected without further notice with direction to the firm to pay applicable custom duty with interest
for EODC. Case is deferred to 1 I .10.2016.

Case No.:72/2/80‐ ALC2/2016  Paty Name:NIKHTISH
ENTERPRISES

iCaseNo.:1/2/80-ALC2/2016

HQ百正面/80/050/00012/AMttlRLA予 i蔦
…~~~~………

ICase No.:3/22/80¨ ALC2/2015  Parり Name:HANNING
MOTORSINDIA P LTD

IHQ File:01/80/050/00413/AM16/IRLA File

671                              :34/24/040/00262/AM16/

‐Case No.:4/25/80‐ ALC2/2015  Paty Name:
‐                      LTD

RLA Flle

:01/80/050/00444/AM16/       :05/24/040/00504/AM16/

IDecision:The cOmmltce notcd that thc nrm's application
‐exanlination and comments Case is deferred to ll.10.2016.

Case No。 :65/2/80-ALC2/201`  Parり Name:DEE
‐DEVELOPMENT ENGINEERS

69‐                    LTD.

Status:
Deferred

66 :5212410401000731AM161 18.01.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by MSME) letter sent to
them on 24.06.2016 through email followed by final reminder on 04.08.2016 also through email and decided to
'reject the case with direction to the firm to pay applicable custom duty with interest for EODC.
RA may take further necessary action accordingly.

IMeet No/Date:11/80‐

ALC2/2016
30.08.2016

‐Lic.No/Date:5210041733

Meet No/Datell 1/80-

ALC2/2016
130.08.2016

:Status: 
l

Rejected

I

Status:
Closed

ILic.No/Date:3410041818
■9.01.2016

Decision: The Committee noted that hard copies of the application of the firm were not forwarded by rhe RA &
:Firm despite reminders on 06.04.2016,12.05.2016,24.06.2016 through email and final reminder sent to them on
04.08.2016 and decided to close the case.

,RA may take further necessary action accordingly.

POLY MEDICURE MeetNo/Date:11/80-
~日

営翼蕊戸
~~|

…
圏灘i高二

|

on 07.03.2016 forl

681HQ File

:ALC2/2016

30.08.2016

1Lic.No/Date:0510397355

119.01.2016

has been sent to C&PC

IHQ File
:01/80/050/00068/AM17/

RLA File

卜05/23/040/00444/AM16/

15

TI



I Decision:The Committee noted that the flrm's application has been sent tO
DHl on 26.04.2016 for examination l

l  and comments.Case is deferred t0 11.10.2016.

|1壺驚瓢角正驚輌鷺i       :
:薦話蔦

～~温
硼

'6o42∝

6 brl

2016.                                                   |

Status:
| :む五ζも bヽ.:ibケ/2/86:ALこ うたdit lPallName:ARCELOR    ,MCet No/Date:H/80-   IStatus:     ‐
|                 ‐MITTAL DHAMM       IALC2/2016        1Reiected    ‐

||        やROCESttNG PV■ ITP 19f11916 __|    |

1211':Ⅲ,,111111111111  111:|:轟 |:||'||IIII::ififillttlititi藤

iLll僕,1.::11` IDeclslon:The Committec noted that the nilll has l

l l聾Ouま eT響
.響りW,1'こ_T型 瞥 豊 !,111彙Υ♀♀。.Amハ lR′ wtth htereヾ 偽rEODC.

ithe case with d■ ection to the nrln tO pay applに abL custom duty whh interest fOr EODC.

|

iRA may take further necessary action accordingly'

r

話―    壼藁覇
__ _ ぃ面on,11聖 1聖Ψttl■ Tfttlttt摯」群1

り eCISlon3 1ncし ommHLCC Hυ ι●u urt ulし HH‖ 0‐PPHV蔦
Liぎ
j:[i面

I「I:Itt l品
=to mm、

h the same brl
lDetails as mentioned at page 138 of Ayyat Niryat FoH

卜xamhabn mdcommems Ctteお detred"H.10.2016.

iexamination and comments. Case is deferred to I1.10.2016' 
- 

- -j

|

釉 s

| ICase No。 :`8/2/80‐ ALC2/2016 Parり Name:MINDA SILCA  lMCet No/Date:H/80-    Status:     |

1                    1ENGINEERING PRIVATE   
‐ALC2/2016          

‐Deferred    ‐
|^^A。 へ

^.ィ
             1             1i ;Lil.aneo 

- - i:o.ot.zoto i

,, lHn-;i;.- i-*t*-- 
-ffi-JD"f* 

-l
,-.[I,i.i)i,o/0007l/AMl7t.i.ist)ii6iorcosqVAY16,/-9802jq
'ffi-r*d-,hffi b"* ;; r,asrrre "J6^drol6 

fb; i

IL I -,-L. ^^^^:^ i^r^*^l +^ 1 1 'l n .)nl ( 1

HAR
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

16



IHQ File

:01/80/050/00070/AM17/

|

FRLA File~¨
~~~~~

IЮ523/040Ю 0472/AM16/

130.08.2016

1Lic.No/Date:0510397548
109.02.2016

IDefer

lDate:11.10.2016

:Decision:The cOmmittce nOted that the輌 1111's application has been sent to MSME on 26.04.2016 for

leXamination and comments.Case is deferred to ll.10.2016.

.Case No.:62/2/80-ALC2/2016

761HQ File
101/80/050/00065/AM17/

Pa■y Name:POLY MEDICURE
LTD.

IRLA Filc

:05/24/040/00551/AM16/

Mcet No/Date:11/80-
‐ALC2/2016
13008.2016
‐Lic.No/Date:0510397556

10.02.2016

,Status:

Deferred

,Defer I

Date:l L10.2016

Decision: The Committee noted that the firm's application has been sent to C&PC on 26.04.2016 for'
examination and comments. Case is deferred to I1.10.2016.

ICase No.:7/5/80-ALC2/2016  Parり NameiSHIRODKAR    Mcet No/Date:11/80-    Status:
|                   IPRECI COMP PRIVATE    IALC2/2016         1Deferred    I
I  ‐                     ‐LIMITED               30.08.2016           ‐

77115品児50/00156/AM17/  1瑞亀男iO/00163/AMlα   :::駆 %品lα
3110066008 B:111.10.2016

1Decision:The cOmmittee noted that the flrm has not replied to the derlciency(raised by DIPP)lCtter sent to l

them on 04.08.2016throughemailanddecidedtosendrlnalremindertothenrmtodecidetorlectthecasewlh

l   direction to the flrln to pay appHcable custonl duty with interest for EC)DC.Case is deferred to 11 10.2016.

~~1機

td  l

78 HQ Filc
~~剛
堀蕊蕊蔦蔦
「

Lic.No/Date:0510397741  Defer
:01/80/050/00095/AM17/ 126.02.2016         1Date:H.10.2016
rDecision: The Committee noted that the firm's application has been sent to C&PC on 26.04.2016 for
examination and comments. Case is deferred to I L 10.20 I 6.

Ｆ
Ｉ
Ｉ

ICase No.:92/2/80‐ ALC2/2016 1Party Name:MOTHERSON   IMcet No/Date:11/80‐
SUMISYSTEMS LTD.,     ALC2/2016

130.08.2016

|   :O1/80/050/00158/AM17/       :02/24/040/00201/AM16/       .03.03.2016

‐  Decision:The cOmmittee notcd that the flrln's application dated 25.07.2016 has been

l  ‐26.04.2016 for examination and comments.Case is deferred to ll 10.2016.

CORPORAT10N(lNDIA)PVT ALC2/2016
ILTD。 ,

‐
RLA File

I Fttemyν
ttLα2"61認冊ぶIMY

II……………………―一二―……………

lCase No.:e/S tto-i,iditiu6 - [P".ty Nffi , MACo 'Meet No/Date:11/80-

30.08.2016

Lic.No/Date:0210206522

IMcet No/Date:11/80-

IALC2/2016

βO.08.2016

sent to MSME oni

Status:

'Deferred

80 HQ Flle RLA File
:01/80/050/00091/AM17/       :03/95/040/00950/AM16/       08.03.2016

1  1Decision: Thc cOmmittee noted that the ■rlll's application has been sent to C&PC

IDate:11.10.20161

on 26 04 2016 forl

examination and comments. Case is deferred to I1.10.2016.
」

‐̈
８‐ iCase No.199/2/80‐

ALC2/2016 IPaty Name:L&T―MHPS
IBOILERS PVT LTD

‐Meet No/Date:H/80-   Status:

IALC2/2016          1Approved

N DAS

FOreig‖ade Development Ofrl:::

辛醜ぽ
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Deferred
|

‐HQ File ¨
| :04/24/040/00254/AM16/

1驚:mm l
18.03.2016 IDate:H.10.20161

l

84101/89/050/09152/今
M17/

application as under and decided to send it to the firm to furnish reply:-

I (l) Catalogue ofExPort Product.

iZl Inform-ation as per Para II of Technical Details given at page 138 of Ayyat Niryat Forms"

Case is deferred to ll.10.2016.

|~ (1)Catalogue ofExport Product. 」

:U1/6U/υ DU/υ υ l'Z′ AIVl l′ ′       ・V‐′4‐′V'V′ VV´ ‐/‐ ′`ヽ
■
'■
●V′         ‐~‐ ~~‐ ~~― ―

ヽ  _■ _■ __^-1 ハ___:“ ^^_^`^J工 ^4い‐1、′口01:ハ NA lヾ :1バ ,10rlつ 00R'01 6 has raised deflciencv in the flrrn's ‐E)ecision:The committee noted that DHI宙 de UO Noo Nil dated 29.08.2016 has raised deflciency in the flrm's
_  _       ●    ● ●  ●' ■      1:44_`L^α __`^A、 __二■ _^^1、 ,・

| 15ι tiζ iふn:iltとも∴milee decided to rati″ the nOrms On repeat basis With AA No.3010760909 dated

llポl磐 1籍響挙墨お尋I::事事ヴ
r∵

ilツ ::サ::l:::TTITlツ ITキ… |

i ffiffir0/00rs./AMl7/ i',0+rziioioroo2sstAMt' i18.03:_201_6 !".]to9.2019i
1 :--

1gz b.-.i.ioot rr", c"mmittee noted that DHI vide Uo No. Nil dated 2g.o8.2ol6has raised deficiency in the firm's I

1'- i"ppfi*,i"n as under and decided to send it to the firm to furnish reply:- 
ili:

i I (l) Catalogue ofExport Product. i

I i iri iljfiil;";;;.parallofrechnicalDetailsgivenatpage l3sofAvvatNiryatForms' 
i

I lcase is deferred to I I . 10.201 6 i

10161723

s3/A 17l_ ..1:04/24fia0l0025rlAM-]6/ ltt.o:.zoto
ln:The Committee noted that DHI vide UO No,Nil dated 29.08.2016 has raised deflciency in the fll111'S

11.10.2016



| (2)Inforrnation as per Para H ofTechnical Details given at page 138 ofAyyat Niryat Forrns.

ICase is deferred to l l.10.2016.

Pa■y Name:BHARAT HEAVY
ELECTRICALS LIMITED

159/AM17/
RLA File

:11/24/040/00010/AM16/

Mcet No/Date:11/80‐
IALC2/2016

30.08.2016

1Lic.No/Date:1110028195

118.03.2016

1鵬d
Defer
Date: I 1.10.2016

iDecision: The Committee noted that the firm's additional
,15.07.2016 for examination and comments. Case is deferred to I

infonnation dated 14.07.2016 sent to E)HI on

l.10.2016.

ICase No.:8/5/80‐ ALC2/2016  Pa“y Namc:MICRON       Meet No/Date:11/80-    Status:
INSTRUMENTS PVT LTD    ALC2/2016          ‐Deferred

130.08.2016

HQ File RLA File Lic.No/Date: 0510397996 Defer

- :01/80/050l00l5llAM't7l :0512410401006141AM161 21.03.2016 Date:l1.10.2016
87

Decision: The Committee noted that RA & Firm were requested to send 4 sets of application for consideration
of the case on 24.06.2016 through email followed by reminder on 04.08.2016 and decided to send final
reminder to send hard copies of the application immediately failing which the case will be closed.

|にぉds defe“ dゎⅢ"ma
Case No。 :5/5/80-ALC2/2016  Pa“y Name:ARCELOR      Mcet No/Date:11/80‐     Status:

MITTAL DHAMM         ALC2/2016          ‐Deferred
PROCESSING PVTo LTD.   30.08.2016          1

RLA File               Lic.No/Date:0410161748 'Defer
:04/24/040/00252/AM16/       .23.03.2016              1Date:11.10.2016

88 Decision: The Committee noted that DHI vide UO No. Nil dated29.08.2016 has raised deficiency in the firm's
r application as under and decided to send it to the firm to furnish reply:-
, (l) Catalogue ofExport Product.

(2) lnformation as per Para II of Technical Details given at page 138 of Ayyat Niryat Forms.

Case is deferred to I1.10.2016.

HQ File

:01/80/050/00154/AM17/

, Case No.:96/2/80- ALC2l20l6 Party Name: DILIGENT SCM Meet No/Date:l l/80- Status:
SOLUTIONS PRIVATE ALC2l20l6 tDeferred

19鰍繹 蔦 ;
ILIMITED~T膨
蒻蕊話鳳 |~

30.08.2016

.Lic No/Date:0910063497

05.04.2016

|       |
|       |

需「高:
for consideration i

hard copies ofthel

Decision: The Comminee noted that RA & Firm were requested to send 4 sets of application
of the case on 04.08.2016 through email and decided to send final reminder to them to send l

application immediately failing which the case will be closed. Case is deferred to I I .10.2016.

Case No.:100/2/80-ALC2/2016  Parり Name:AQUASUB      Mcet No/Date:11/80-
ENGINEERING          ALC2/2016

130.08.2016

HQ File :01/80/050/0b rc3lAMtlt RLA File
:32/24/040/00044/AM16/ 13.04.2016

The Committee noted that RA vide letter No.32/24/040/044/AM16&

"  的dg濡錨孫鋪。続
Directorate Cenera:Of Foreign Trade

Department Of cOmmcrce
Udyog Bhawan,Nc.7 1 Cini



丁…高per Para=百」le.

ary action accordingly.

「

91

Case No.:101/2/80-ALC2/2016

of HBP 2015-20and accordingly decided to close the case.

RA may take further necessary action accordingly.

~「
蓬雨萬両面面画面L両面 Parり Name:FREEDOM

10PTHALMIC PRIVATE
LIMITED,

―
Status:
Deferred

92      ~臓ち糀υ0002υAⅢ7 囲漑T画面百
…
騒萬蔦蕊

|

'Decision: The Committee decided to remind RA & Firm to send 4 sets of application for consideration of the

'case for consideration ofthe case. Case is deferred to I 1.10.2016.

-fd;Nr.6/s/8fii€inone-* lFu.ryNurn.'aiprNrCorr-s 
- 

FaeeiN;;D"6;l1E0f* lst"ir.' -r iLLP ,ALC2l2Ol6 iDeferred

I i l:o'ot'zoto I :

^. IHa Fil;- - - lru-e nt" -ir;".M/Date:04l0l6l8tt ldf.' I9a l,oitotOs0/oolss/AMl7/ i:04t24l040l0oo22lAMIZl ltO.Os.zoto lDate:l1.10.2016 |

lDecision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter sent to

Ithem on 04.08.2016 through email and decided to send final reminder to the firm to decide to reject the case with j

ldirection to the frm to pay applicable custom duty with interest for EODC. Case is defened to I I.10.2016

~肝
蓬面籠所面輛‐ALC2/20面

脚

l1/80‐

~、 ~~1

|

951HQ File              RLA File
l:01/80/050/00295/AM17/     1:05/24/040/00034/AM17/

ILic.No/Date:0510398565  1Dcfcr

119.05.2016             1Date:11.10.2016

Parり Name:MOTHERSON
iSUMI SYSTEMS LIMITED

Decision: The Committee noted that the firm's application has

for examination and comments. Case is deferred to I 1 . 10.201 6.

I

been sent to MSME (Chemical) on 29.08.2016 
|

I

F‐ F面

蔽薔罰 1/80‐ALC2/2016~時
滸 照 辮 蔦

~薔

郷 F1/80‐
|

Status:      ;

IApproved  I
I        I
_■_______

=胃

「
1

鵬 薦1鳳
「

~■
翻i蕊11」五IIR____:聖

=B温

11壺

潔 亜 彊 璽 :i晶器 胤 ∴ F冊:Rど
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IHQ File

101/80/050/00297/AM17/

IRLA File

:05/24/040/00081/AM17/

Lic No/Datc:0510398616

125.05.2016

'Decision: The Committee decided to ratifu the norms based upon written recommendation of DIPP vide ID No.

:l2l I 7 3 /20 I 6-TSW96 dated 3 0.08.20 I 6 as under:-

1. Net weight of export product may be specified as 1047.6 Kgs.

' 2. Quantity of import item may be allowed as 4399.9 Kgs. as 4.2O Kgs./Kg. content in

export product after taking 6% recovery from scrap.

,RA may take further necessary action accordingly.

ICase No.:33/11/80¨ ALC2/2016 1Parり Name:AZAD        Mcet No/Date:11/80-    Status:
ENGINEERING PRIVATE   ALC2/2016         Deferred

97 1HQ File

101/80/050/00306/AM17/

LIMITED

IRLA Flle

:09/24/040/00069/AM17/

30.082016             ｀

Lic No/Date:0910063687  Defer
26.05.2016 IDate:11.10.2016

'Decision: The Commiffee noted that the firm's application has been sent to DHI on 29.08.2016 for examination
and comments. Case is deferred to I1.10.2016.

甲呻
赫
ⅧFげ野

98‐ HQ File

101/80/050/00300/AM17/

99:HQ File

RLA File

:05/23/040/00086/AM17/

ILic.No/Datei051 0398668

130.05.2016

has been sent to MSME

IMcet No/Date:1而

|::|::i::li::::i::::::i:|

|

~卜
饉u∬
~¬

Decision: The Committee noted that the firm's application
examination and comments. Case is deferred to I 1.10.2016.

Case No.: l/l l/80-ALC212016 Party Name: NETAFIM
IRRIGAT10N INDIA
IPVT.LTD.

RLA Filc

ALC2l20l6 Deferred
i30.08.2016 l

Lic.No/Date: 3410042229 Defer
01.06.2016 ,Date:11.10.2016

4 sets of application for consideration of the

:01/80/050/00274/AM17/       :34/24/040/00206/AM16/

IDeclslon:The cOmmittee decided to remind RA&Firm to send

lcase for consideration ofthe case.Case is defelTed to ll.10.2016.

ICase No.:2/11/80-ALC2/2016

loolHQ Filet    i01/80/050/00275/AM17/

Pa■y Namei NETAFIM
IRRIGAT10N INDIA
PVT.LTD.

IRLA Flle

:34/24/040/00280/AM16/

Meet No/Date:11/80-

ALC2/2016
30.08.2016

Lic.No/Date:3410042228 1Defer       l
01.06.2016            1Date:11.10.20161

:Decision:The Committee decided to remind RA&Firm to send 4 sets of application for consideration ofthei

case for consideration ofthe case.Case is deferred to ll.10.2016.

ICase No.:3/11/80‐ALC2/2016  Paty Namei NETAFIM      Meet No/Date:11/80-    Status:
IRRIGAT10N INDIA       ALC2/2016         1DeFerred

i                     lPVT.LTD.             30.08.2016          1          1

lHQ File              RLA File             Lic.No/Date:3410042230 1Defer
:01/80/050/00276/AM17/       :34/24/040/00312/AM16/      101.06.2016              1Date:11.10.20161

lDecision:The committee decided to remind RA&Firm to send 4 sets of application for consideration ofthe

icase for consideration ofthe case.Casc is deferred to ll.10.2016.                                        ‐

離鮪験服慕:器
llilIF」 l熊

mp8獣品

21



:01/80/050/00299/AM17/

Decision, ih" Co.*ittee noted ttrat the firm's application

texamination and comments. Case is deferred to I I . 10'2016'

has been sent to DHI on
|

Decision: The Committee noted that the firm has not submitted essentialiry certificate from the Directorate 
'

General of Hydro Carbon as their supply is to the Petroleum Exploration field and decided to ask the firm to
-:l-,-a:^- ^CaL^:- ^^^^ 

I

the same for consideration oftheir case.                                                       1

is deferred to ll.10.2016. J

「
IMcet No/Date:11/80¨

ALC2/2016
130.08.2016

ILic.No/Datc:0910063740
:A● A`う Alκ.03.06.2016

has been scnt to E)Hl on 29.08.2016 for

:                              `

:1041器品児5υ00307AM17  1Ъち刷:OЮ003νAM17
: IDecision:Thc Commhcc notcd that the im's ap口 に江bn

i  examinationandcomments.Case is deferredto ll:19:1'19:

[ ICase No。 :37ノ11/80-ALC2/2016 1Parw Name:AZAD

i    [焉

劇NG ttVAπ

鰤圃 扁 薦 戸 翻 靡 扁

Date:H.10.2016

,Decision: The Committee noted that the

,examination and comments. Case is deferred to
|

flrln's application

ll.10.2016.

has been sent to DHI on 29.08.2016 forl

1_   :ゝ  .′ム′OA ▲I
Case No.:1ノ8/80‐ ALC2/2016

IDecision:The Committee noted that the nrFn'S application has been sent to MSME m国瑯¶examination and comments. Case is deferred to I I - 10.20 I 6.

:01/80/050/00253/AM17/

鷹 1面

画 面 0~ALC2/2016閑
漁 雨 需 鮮

HQ File              lRLA File
:01/80/050/00305/AM17/      1105/23/040/00112/AM17/

l{+o.
HARADHAN DAS

Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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Meet No/Date:11/80‐

ALC2/2016
130.08.2016

'Status:
Deferred

Defer
Date:11.10.2016

‐Lic.No/Date:0410162024

08.06.2016



Decision: The Committee noted that DIPP vide ID No.l2l173/2016-T5W/107 dated 30.08.2016 has raised
deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

L. lnformation in respect of Sl. No. 3,4,5 & 11 of Standard Deficiency Format.
2. Quantity of import items at Sl. No. 2 in meters also in addition to its weight.

'Case No.:31/11/80¨ ALC2/2016 Parり Name:ASCENT      Meet No/Date:11/80¨     Status:
TECHNOLOGIES PRIVATE  ALC2/2016         Deferred
LlMITED              30.08.2016          1          1

RLA~||さ
……   …

 Lお。ヽルb滉もbSibb98'`i befer~~~■
:05/23/040/00099/AM17/   109.06.2016       1Date:H.10.20161

Decision: The Committee noted that DIPP vide ID No.l2l173/2016-TSW108 dated 30.08.2016 has raised
deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

108 1. lnformation in respect of Sl. No. 3 of Standard Deficiency Format

t 2. Difference in export item and import items with details of manufacturing operations on import
I items, if any.

, 3. Details/name of import item at Sl. No. 2 and its use in the export item.

4. Details of any other inputs in export item, imported or indigenous, if any with value thereof. l

Case is deferred to I 1.10.2016.

HQ File

:01/80/050/00304/AM17/

jl

ir ro lHq FiG

IENGINEERING PzuVATE

llnranro
mA Fit-

ALC2/2016        .
130.08.2016             1

1Lic.No/Date:0910063786 1

109.06.2016

has bccn sent to E)Hl on

~「

営翼葛:~~
' IDefer

いate:11.10.2016

on 29.08.2016 for

IStatus:

‐Deferred

lDcfcr

lDate:H.10.2016

29.08.2016 forl

~IMcetNo/Dttα
 l1/80‐

ENGINEERING PRIVATE   IALC2/2016
LIMITED              30.08.2016

lo9 1HQ File IRLA File

:01/80/050/00308/AM17/       :09/24/040/00105/AM17/      109.06.2016

Decision: Thc cOmmittee noted that the flrln's application has been sent to DHl

examination and comments.Case is deferred to ll 10.2016.

:01/80/050/00309/AM17/       :09/24/040/00120/AM17/

1  1Decision:Thc cOmmittcc notcd that thc nrm's application
exanlination and conllnents.Case is deferred to ll.10.2016.

ICase No.:25/11/80¨ ALC2/2016 1Party Name:ISGEC HEAVY
ENGINEERING LIMITED

11HQ File
:O1/80/050/00298/AM17/

「 F高
而而画面面

IRLA File

:05/23/040/00149/AM17/

紐

Meet No/Date:l1/80-

ALC2/2016
‐30.08.2016

1Lic.No/Date:0510398883
:22.06.2016

has been scnt to E)Hl on

Istatus:        |
IDeferred

l           l

lDefer      l
lDate:H.10.20161

1 29.08.2016 for‐Decision: The Committee noted that the firm's application
examination and comments. Case is deferred to I I .10.2016.

師
23            Foreig『

DirectOr〔

Dep
Udy

Name:AZAD No/Date:11/80-
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IDeciζ16111籠 こU島∴i乱:1。ted thtt DIPP宙de lD No.12/1732016‐ TSW/112 dated 30.08.2016 has rdsedl

ldeictncy hthe im's apメ tadOn as under and decided to scnd h to the irln to mmヽ
h rep″卜      |

1 1. lnfOrmauon in respect of Si.No.3′ 4′ 5′ 11&14 of Standard Denciency Format′ expo威
|

, Product wise.

1 2. Detailed calculations for the quantities of welding materials required for overlay (Sl. No' 4 to 
,

[li劇鸞鷲鮮
綜漏il   ____」

Decision: The Committee noted that the

examination and comments. Case is deferred to

has been sent to E)HI on 29.08.2016 forflrrn's application

ll.10.2016. 轟

町
~

「F而
而而繭正
要
一
   |―

                       |

mAFile- @ioefert ta IHQ File , ' r-'-'- - - "'''- 
[0n8670 so/oo21ltuwtit i:34t24t040t00069/AMl7/ i24.06.2016 iDate:l1.10.2016

Decision: The Committee decided to remind RA & Firm to send 4 sets of application for consideration of thel

case for consideration of the case. Case is deferred to I I .1 0.20 I 6.

「
   ~  「   目蕊膏

~~1

並正雌   II
eter No.03/95/040/276/AM17/287 dated 01.07.2016 hasl

:infOmed thatthe above mendoned AA has beenお
sued on repeat basis as per Para 4.7.1&4.7.2 ofHBP(Vol.I)|

land aCCOrdingly decidedto close the case. 1

land 
accordlngly oecloeo to close rne case. 

Il'
ina rnuy take further necessary action accordingly.

f-ica* NrrJ/n/80-ALC2t2or6 ffi-@-
I i lvnlves INDIA PRIvATE iALC2t20t6

it tz i ilu',rrreo iro.or.zoro

i tnm* |RLA Fi6 --- 
f-i..N.ro"t.o:rbs0s8€

Status:
Closed ¬

¬

ーHARADHAN DAS
認器罵 :尾:結習棚認∬:
P,pan19'91曽 T紫鷺

24

冨
赫繭百  剛DI濶酬h艶J

H51責0 1ilど              IRLA File              Lic.No/Date:5310019065 1Defer
:01/80/050/00279/AM17/    1:53/24/040/00008/AM17/    27.06.2016        1DateiH.1020161

lDecision:The Commi■ce noted that the nrm's application has been sentto MSME(ChemiCal)On 29.08.2016

1fOr examination and comments.Casc is defered to ll.10.2016                          1



:01/80/050/00281/AM17/   1103/95/040/00265/AM17/   :01.07.2016

1Decision:Thc cOmmittee noted that RA vide letter No.03/95/040/265/AM17/287

informed thatthe above mentioncd AA has been issued on repeat basis as per Para 4.7.1

1and aCCOrdingly decided to close the case

RA may take further necessary action accordingly

lCase No.:9/11/80‐ALC2/2016 Pa=y Name:PERMANENT   Mect No/Datc:11/80-
MAGNETS LIMITED     IALC2/2016

30.08.2016

― ― ― 一 ― ― ― ―

_      

―
― 一

‐

一

‐

1

dated 01.07.2016 has

&4.7.2 of HBP(Vol.I)

Status:
'Closed

HQ File

H8:01/89ィ 950/00287(今
M17/

RLA File

:03/95/040/00121/AM17/

Lic No/Datc103 10805854

‐01.07.2016

Decision: The Committee noted that RA vide letter No.03/95/040/l2llA[l7/287 dated 01.07.2016 hasi
rinformed that the above mentioned AA has been issued on repeat basis as per Para 4.7.1 & 4.7.2 of HBP (Vol.l) i

tand accordingly decided to close the case.

l

|IM‐鳶驚I鷺雲薫鳳鰍 itti蒜

IMeet No/Date:11/80-

:ALC2/2016
130.08.2016

1Lic No/Date:0310805866

101.07.2016

has been sent to DHI

甲蘇
~

甍儒扁
on 29.08.2016 for

Case No.:13/11/80‐ ALC2/2016 Parり Namc:PERMANENT   Mcet No/Date:11/80‐     lApproved
MAGNETS LIMITED      ‐ALC2/2016         1

13008.2016              1

HQ File:01/80/050/00286/    RLA File
AM17/ :03/95/040/00152/AM17/

Decision: The Committee decided to ratiry the norms based

No. 12117312016-TSW/120 dated 30.08.2016 as under:-

1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 4095 Kgs. as 1.05 Kgs./Kg.
'tl2l' content in the exPort item.
' 2. Words "Thickness: 0.345mm ! 5 yo" may be suffixed with the description of import item at Sl.

No. 2 and its quantity may be allowed as applied for i.e. 4815.36 Kgs. as 1.76 Kgs./Kg. content in
the export item after taking 1/3'd recovery form scrap.

, 3. Words "Thickness: 0.335mm ! 5 yo" may be suffixed with the description of import item at Sl.

No.3 and its quantity may be allowed as applied for i.e. 4744.8 Kgs. as 1.76 Kgs./Kg. content in

', the export item after taking 1/3'd recovery from scrap.

IRA may take further necessary action accordingly.

-lli"N"/D;;0xo8o5el3 T-* -

-Lrr:er 
I -upon written recommendation of DIPP vide 一Ｄ

~F」綱満続
鯰11器
品児50Ю0287晨M17

Parり Name:L&T― MHPS
TURBINE GENERATORS
IPRIVATE LIMITED

‐RLA File

:03/95/040/00207/AM17/

Decision: The Committee noted that the firm's application has been sent to DHI on 29.08.2016 for

25



函蒜而面高価高品ents.ctteヽ detrred to H.10.2016.
一

|

一

I i 130'08.2016 I

HQ File RLA File Lic.No/Date:0510398981 Defer

t:ot)aolosolog3g3/AM17/ :O5l23l040l00l78lA1.7.l7l 04.o't.2016 Date:l l.l0'2016

Decision: The Comminee noted rhat DIPP vide lD No.l21173/2016-TSw/123 dated 30.08.2016 has raised
'deficiency 

in the firm's application as under and decided to send it to the firm to [urnish reply:-

1. lnformation in respect of Sl. No. 3,4,5,11 & 14 of Standard Deficiency Format.
tzr Z. euantities of import items at Sl. No. 2lo 4,7 to 9,17 , tg & 21 in Nos. also in addition to their

weights.
3. euantity of import item at Sl. No. 19 in meters also in addition to its weight.

4. Difference in export item at Sl. No. 2 and import item at Sl. No. 30 with use of this import

item.
5. Use of import item at Sl. No. 23 in the export items and justification/basis for its quantity.

|にぉeぉ“
fered Ю H■ a2∝6

I r'":::::':::Y_'::::::*-*--[:i*:-------.---- " - 
-'- -,,.] *-* '-**..-'--l

i lDecision : The Committee noted that the firm's application has been sent to MSME on 29.08.2016 for;

1 lexamination and comments. Case is deferred to I I . 10.20 I 6 
i

競 臨 蕊 蔦「

~問

l that the rlrlln's application has been ser

ase is defelTed to l l.10.2016.

「         ~町

「          |
|%貯誦蕊瓦蔦
~蔦
濡蕊i蔦瀞
~漱 雨10138263 [;][11_10.2016

「         |

1出 面 而 鸞 語蔦満 蕊 :瑞儡 蒜 而薦     :
_lt+-26 HARADHAN DAS

Foreign Trade DeveloPment OTficer

Direc[orate General of Foreign Trade

t I ; ;rlrrent of Commerce
UdVoq Bhawan' N'r^r F)elhi



lfor examination and commcnts.Casc is deferred t0 11.10.2016.

ICase No.:18/11/80-ALC2/2016 Parり Name:APAR
INDUSTRIES LIMITED

Mcet No/Date:11/80-

ALC2/2016
30.08.2016

Status:
Deferred

127 1HQ File

101/80/050/00291/AM17/

RLA File

:03/94/040/00284/AM17/

Lic.No/Date:0310806250

14.07.2016

has been sent to DEIT

Defer
Date:l I .10.2016

on 29.08.2016 forDecision: The Committee noted that the firm's application
examination and comments. Case is deferred to I 1 . 10.20 16.

Case No.:21ノ 11/80‐ALC2/2016 Parり Name:VEELINE MEDIA IMcet No/Date:11/80-
LTD.                  IALC2/2016

130.08.2016

Status:
Approved

Status:
Approved

１

２

　

　

３

４

８２

Decision: The Committee decided to ratit/ the norms bused upon written recommendation of DIPP vide ID

'No. l2l 17312016-TSWl28 dated 30.08.2016 as under:-

Advance Authorization may be ratified on repeat basis as per their Advance Authorization

, 
*o.0210204923 dated 05.09.2014 as under:

Total net of export products may be specified as 185.913 MT.

Quantities of import items at Sl. No. 7 lo 7 may be allowed on net to net basis with
accou ntability clause.
Word" Relevant" may be prefixed with the description of import items at Sl. No. 8, 9 & 11.

Quantity of import item at Sl. No. 8 may be allowed as applied for i.e. 4284 Kgs. inclusive of
0.5 % wastage as claimed by the firm.
Quantity of import item at Sl. No. 9 may be allowed as 21000 Kgs. as 1.02 Kgs./Kg. content in
the export product.

6. Quantities of import items at Sl. No. 10 & 11 may be allowed as 1.02 Kgs./Kg. content in the,
export product.

RA may take further necessary action accordingly.

HQ File

:01/80/050/00294/AM17/
RLA File

:02/24/040/00066/AM17/
Lic.No/Date:0210206837

15.07.2016      :

ALC2/2016
30.08.2016

Lic.No/Date:0310806336

18072016

5。

.Case No.:19/11/80‐ ALC2/2016 ‐Parり Name:
I                       LIMITED,

HQ File RLA File

ALSTOM INDIA  Mect No/Date:H/80-

:O1/80/050/00292/AM17/ :03/94/040/00303/AM17/

Decision: The Committee decided to rati[, the norms based upon the letter of the applicant dated 26.08.2016

129 
sent through email on 28.08.2016 and recommendation of DHI vide UO No. Nil dated 30.08.2016 as under

(copy of the letter to be sent to the firm & RA):-
l. Description of Export Product may be amended as requested by the firm containing 663 MT of Seamless

Steel Pipes and 44 MT of Pipe Fittings. Total weight of the Export Product : 750 MT.
2. Quantity of Import item at Sl. No. l and2 may be allowed as applied for (ltem No. l:666 MT and ltem

, No.2:44 MT).

RA may take further necessary action accordingly.

27

|
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~「

FttFTlllljIII芽

Meet No/Date:11/80-

ALC2/2016
30.08.2016

Mect No/Date:11/80-

ALC2/2016
30.08.2016

ICase No.:40/11/80¨ ALC2/2016 Parり Name:MITSUBISHI
HEAVY INDUSTRIES― VST
IDIESEL ENGINES PVT

Status:
Approved

Status:
Closed

' Decision: The Committee decided to ratifo the norms based

' '29.08.2016 under GN-4 for engineering product.

iRA may take further necessary action accordingly.

iCase No。 :11/11/80-ALC2/2016 Parり Name:PERMANENT   IMect No/Date:H/80‐     iStatus:    |
|                    IMAGNETS LIMITED       ALC2/2016         1C10Sed    ‐
1                           1                            30.08.2016              1           '

31ずイサトγ

"響

、1今Y17ッ1_   11:lヵ :胤9/90,17全
Υ(1‐。J,6`んiilil・|:llMlillllildi.07¨

'di6 h嵐

Declslon:The Committee noted that RA vide lett(
linforlned thatthe above mentioned AA has been issued on repeat basis as per Para 4.7.1&4.7.2 ofHBP(VolI)|

:and aCCOrdingly dccided to close the case

「
FT繭

高 耐

田    理 袢
軌 工

1綿 ed
l           口0.08.2016     1

~    
「

~~
upon written recommendation of DIII dated

~聞
輛P・雨063851陣QFne     lRLARL

:01/80/050/00285/AM17/ :03/95/040/00319/AM17/

IDecision:The Commi■ ce decided to ratltt the nOrrns based upon written recommendation of DIPP vide ID

INo.12/173/2016-TSW/132 dated 30.08.2016 as under:―

1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 5358.15 Kgs. as 1.05

Kgs./Kg. content in the export item.
2. Words "Thickness: 0.345mm + 5 yo" may be suffixed with the description of import item at

Sl. No. 2 and its quantity may be allowed as 5676.2 Kgs. as 7.76 Kgs.lKg. content in the

export item after taking 1/3'd recovery form scrap.

3. Words "Thickness: 0.335mm + 5 yo" may be suffixed with the description of import item at

Sl. No. 3 and its quantity may be allowed as 1951 Kgs. as 1.77 Kgs.lKg. content in the

export item after taking 1/3'd recovery from scrap.

_ IRA ryy t1!e fu1ller nec.ls,sary action accollfnelv,

- b,." x".,.iiiim-t rc:"nir, 
,mg,tlt: 

UNIRAY

lr
IHQ File                RLA File               Lic.No/Date:0310806431  ‐
:01/80/050/00283/AM17/       103/95/040/00328/AM17/       121.07.2016              1

1Declslon:The Committee noted that RA vide letter No.03/95/040/00328/AM17/287 dated 21.07.2016 has
linfOrllned that the above mentioned AA has been issued on repeat basis as per Para 4.7.1&4.7.2 ofHBP(Vol.1)

land aCCOrdingly decided to close the case.

‐RA may take further necessary action accordingly.



「翌TT騨濡 :~~欝鯛而
~師

1      臨鵬OЮ0048/Am7     「 |

丁
|

i lDeEision:Th」
33m孫i"ee dedded to rati″ the n01Hド btted upon wrhen recommendation of DIPP宙 dc ID I

I   INo 12/173/,016_TSW/114 anfer1 lo oR,016,q llnder・ _                                                t
|´ ^ No.12/173/2016‐

TSW/134 dated 30.08.2016 as unde眸

1134ド

°・12/1732016‐ TSW/134 dated 30.08.2016霞 unde眸                |
:

1.  lrnport items from SI.No.1′ 6to 38′ 46 to 72′ 78 to 100′ 103 to 108,110 to l15′ 117

to 129′ 131 to 140′ 142 to 161&163 to 172 may be allowed on netto net basis withl

accountab‖ ity clause.

2.  :mport items at SI.No.2to 5′ 39 to 45,73 to 77′ 101′ 102′ 109′ 116′ 130′ 141&1621
may be allowed as 1.02 mtr./mtr. content in the export items as claimed by the firm.

IRA may takc furthcrnccessary ac● on accordingly.

ICase No.:41/11/80‐ ALC2/2016 Party Name:PARITA STEEL .Meet No/Date:11/80-
1                       lDD^rヽ TTρTo              lAT ρ う/Onlκ

L5     障軍
S   I艦盤f

Lic.No/Date:5210041970

:01/80/050/00314/AM17/

Decision: The Committee noted that the firm's application has been sent to MSME on 29.08.2016 for
,examination and comments. Case is deferred to I I .10.2016

:52/24/040/00028′AM17/
Lic.No/Date:5210041970

125.07.2016

S.No.291

Case No.A/R-01 M/s.Decon lndia

Plastics  Pvt.  Ltd.′

Pune

HQF.No.01/80/050/00009/AM15/DE

S.l

Lic.No.&date

Meeting No.11/17 RA.FoNo.31/83/040/00231/AM14 3110062832

dt.26.02.2014

Date:30.08.2016 Request for revision of norms

Decision: The Committee noted that firm's
examination and comments. Case is deferred to

reply dated 26.11.2015 has been sent to Cだ 貶PC on 09.12.2015

11.10.2016.

for

S.No.292

Case No.A/R-41 M/s.    CICB
Chemicon Pvt. Ltd.′

Bangalore

HQF.No.01/80/050/00016/AM14/DE

S.|

Lic.No&date

Meeting No.11117 RA.F.No.07/24/040/00452/AM13 0710093506

dt.01.02.2013

Date:30.08.2016 Request for fixation of norms

Decision: The Committee noted that the DIPP has furnished its written comments vide Note No. 121108/2015-

TSW/41-A / R dated 29.09.2015. The Committee also noted that the firm has submitted a copy of the EPCC licence

vide its reply dated I 6. I I .20 I 5. The Committee decided to deliberate further on it.

嘱
fσ
"n鷲
滉洛三車聯む螺啜襦∬馳お
いい

場鞣畷吼選いし
]おⅢ蠍践:

い

Case is defettred to ll.10.2016.
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S No 293

Case No A/R-89 M/s   Freedom
ophthalmic  Pvt

Ltd′ Hosur

HQF.No 01/80/050/00525/AM15/DE

Sl

Lic No&date

Meeting No.11/17 RA F No 04/24/040/00232/AM15 0410159832

dt 03 12 2014

Date:30082016 Request for amendment of norms

Decision: The Committee noted that firm's request dated 22.06.2015 has been sent to c&PC on 06.08.2015.

followed by reminder on 23.10.2015 and 11.01.2016 to expedite their comments and decided to remind c&PC

again to expedite comments. Case is deferred to 11.10 2016.

S No 294

Case No A′ R-90 M/s. Terumo

Penpol Ltd.,

HQF No 01/80/050/00073/AM16/DE

S:

Lic No&date

Meeting No.11/17 RA F No 53/21/040/00002/Aヽ Л10 5310008377

dt 28 05 2009

Date:30082016 Request for fixation of norms

Decision: The Committee noted that firm's reply dated 02.0I.2016 has been sent to C&PC on 06.01 2016 for

comments and decided to await comments Case is deferred to 11.10.2016.

S No 295

Case No A/R-153 M/s lSGEC Heavy

Engineering   Ltd′

Yamunnagar

HQF No 01/80/050/00102/AM16/DE

SI

Lic No&date

Meeung No l1/17 RA F No 05/23/040/00534/AM 15 0510393476

dt 04 03 2015

Date:30082016 Request for revision of

import item No.1.

norm

Decision: The Committee noted that the firm's request dated l'1.09.2015 has been sent to DHI on 22.01 .2016 for

comments. Case is deferred to I 1.10.2016.

S No 296

Case No A/R-155 M/s. Transasia Bio

Medicals Ltd.,

Mumbai

HQF No 01/80/050/00489/AM 15/DE

SI

Lic No&date

Meeing No l1/17 RA F No 03/95/040/00564/AM15 0310790197

dt 13 10 2014

Date:30082016 Request for fixation of norm

Decision: The Committee noted that the firm's request dated 3l .08.2015 has been sent to DIT on 22.01 .2016 fot

comments. Case is deferred to I 1.10.2016.

30



S No 297

Case No A/R-11 M/s SGEC Heavv

Engineering   Ltd′

Noida′      uttar
pradesh

HQF No 01/80/050/00358/AM16/DE

SI

Lic No&date

Meeung No l1/17 RA F No 05/23/040/00237/AM16 0510395598

dt 14 09 2015
Date:30082016 Request for revision of norms

Decision: The Committee noted that the firm's request dated 21.03.2016 has been sent to DHI on 28.04.2016 for
comments. Case is deferred to I t.10.2016.

S No 298

Case No A/R-15 M/s. Larsen &

Toubro Limited,

Mumba i

HQF No 01/80/050/00170/AM13/DE

SI

Lic No &date

Meeung No l1/17 RA F No 03/95/040/00078/AM13 0310697184

dt 01 06 2012
Date:30082016 Request for revision/amendment

of normS

Decision: The Committee decided to modify the norms based upon written recommendation of DIPP vide ID No.

12/173D016-TSW l15-A/R dated 30.08.2016 as under for the purpose of regularization ofthe above mentioned AA:-

1. As firm has now submitted calculation details for weld overlay and calculations for welding
consumables required for welding, quantities of import items at Sl. No. 12, 13, 14 & 15 may be
modified as 4600 Kgs., 2795 K8s.,9845 Kgs. & 14445 KBs. respectively.

RA may take further necessary action accordingly.

S.No.299

Case No A/R-16 M/s. Larsen &

Toubro Limited,

Mumbai

HQF No 01/80/050/00197/AM 15/DE

SI

Lic No &date

Meelng No l1/17 RA F No 03/95/040/00034/AM15 0310783663

dt 30 05 2014
Date:30082016 Request for revision of norms

Decision: The Committee decided to modify the norms based upon written recommendation of DIPP vide ID No.

l2l173l2O l6-TSW/16-AlR dated 30.08.2016 as under for the purpose of regularization ofthe above mentioned AA:-

1. Net weight of export items at Sl. No. 1& 2 may be modified as 25.533 MT each.

2. lmport item at Sl. No. 1 shall be of relevant grade and thickness as contained in the
export products.

3. Quantity of import item at sl. No. 1 may be reduced as 48863 Kgs. and the same may be

allowed as 1.03 Kgs./kg. content in the export products as claimed by the firm.
4. lmport items at Sl. No. 2 & 3 put together may be allowed uplo 2 yo of FOB value of

exports.

RA may take further necessary action accordingly.



S No 300

Case No A/R‐ 17 M/s. Larsen &

Toubro Limited,

M umbai

HQF No 01/80/050/00288/AM12/DES

|

Lic No&date

Meelng No l1/17 RA F No 03/95/040/00346/AM12 0310649471

dt 19 08 2011

Date:30082016 Request for amendment of norms

Decision: The Committee noted that the firm vide their letter dated 13.06.2016 has intimated that they have

withdrawn their application for amendment in ratified norms and accordingly decided to close the case.

RA may take futher necessary action accordingly.

Decision: The Committee decided to modify the norms based upon written recommendation of DIPP vide ID No.

lZll:/3l2Ol6-TSW 167-AlR dated 30.08.2016 as under for the purpose of regularization ofthe above mentioned AA:-

1. euantity of import item at Sl. No. 1 (Alloy Steel Plates) may be allowed as 4005442 Kgs. as 1.217

Kgs./Kg. content in export products after taking actual recovery of 15 % from scarp.

RA may take further necessary aclion accordingly.

Decision: The Commifte€ decided to modify the norms based upon written recommendation of DIPP vide lD No.

12ll'1-312016-TSW /69-A/R dated 30.08.2016 as under for the purpose ofregularization ofthe above mentioned AA:-

1. Net empty weight of export products may be increased to 3381.695 MT.

2. Quantity of import item at Sl. No. 1 may be allowed as 2619585 Kgs. as 1.153 Kgs./Kg. content

in export products aftertaking actual recovery of15 %from scarp.

3. quantity of import item at Sl. No. 2 may be allowed as 51575 Kgs inclusive of 1.57 % wastage as

claimed by the firm.
4. Quantity of import item at Sl. No. 4 may be allowed as 4 Nos.(1160 Kgs.) on net to net basis.

5. Quantities of import items at Sl. No. 5, 6 & 7 (welding Consumables) may be allowed as 69814

Kgs ,68571 Kgs &68571 Kgs respectively

HAttAS
32 Foreign Trade Development Oflicer

Directorate General of Foreign Trade
Deparlment of Commerce
Udyog Bhawan, New Delhi

S No 301

Case No A/R-67 M/s. Larsen &

Toubro Limited,

Mumbai

HQF No 01/80/050/00393/AM 14/DES I Lic No &date

Meeting No.11/17 RA F No 03/95/040/00540/AM 14 0310755439

dt 25 10 2013

Date:30082016 Request for increase in quantity of Sl.

No. 1 of norms

S No 302

Case No A/R-69 M/s. Larsen &

Toubro Limited,

Mumbai

HQF No 01/80/050/00173/AM14/DES I Lic No &date

Meeting No.11/17 RA F No 03/95/040/00184/AM 14 0310736870

dt 06 06 2013

Date:30082016 Request revision of norms



5. Quantity of import item at Sl. No. 8 may be allowed as 27029 Litres inclusive of 10 % wastage.
7. Quantity of import item at Sl. No.l.o may be allowed as 24.59 Meters (10.426 MT ) inclusive of

a wastage of 2 %.

RA may take further necessary action accordingly

Decision: The Committee decided to modify the norms based upon written recommendation of DIPP vide lD No.
\2/173/2016-TSW /70-AlR dated 30.08.2016 as under for the purpose ofregularization of the above mentioned AA:-

Net Fabricated weights of export products at Sl. No. 1 to 5 may be increased to 410.54 MT,
210.48 MT, 786.885 MT, 111 MT & 73.1. MT respectively.

Quantity of import item at Sl. No. 2 may be allowed as 1,75262 Kgs. as 1.516 Kgs./Kg. content in
export products after taking actual recovery of 15 % from scarp.
Quantity of import item at Sl. No. 3 may be allowed as 726329 Kgs. as 1.092 Kgs./Kg. content in
export products after taking actual recovery of 6.5 % from scarp.
Quantity of import item at Sl. No.4 may be allowed as 7732 Kgs. inclusive of 1.33 % wastage as

claimed by the firm.

RA may take further necessary action accordingly.

Decision: The Committee decided to modify the norms based upon written recommendation of DIPP yide ID No.

12/173/2016-TSW l7l -AlR dated 30.08.2016 as under for the purpose ofregularization ofthe above mentioned AA:-

3

4

Net empty weight of export products may be modified as 3364.78 MT.

Quantity of import item at Sl. No. 1 may be allowed as 2648402 Kgs. as 1.167 Kgs./Kg. content
in export products after taking actual recovery of 15 % from scarp.

Quantity of import item at Sl. No. 2 may be allowed as 61574 Kgs inclusive of 1.67 % wastage
as claimed by the firm.
quantity of import item at Sl. No. 4 may be allowed as 4 Nos.(1160 Kgs.) on net to net basis.

Quantitles of import items at 51. No. 5, 6 & 7 (welding Consumables) may be allowed as 50312
Kgs.,84143 KBs. & 82501 Kgs. respectively.

1

2

3

4

5

Wv--__--
HARADHAN DAS . -.

Foreign iiade Devetopment OJllcer

33 bi'""tioiui" o"n"tutof Foreign Trade

OePartment of Commerce

IJiog ehawan' New Delhi

S No 303

Case No A/R-70 M/s. Larsen &
Toubro Limited,

Mumbai

HQF No 01/80/050/00090/AM 13/DESI Lic No&date

Meelng No l1/17 RA F No 03/95/040/01052/AM12 0310689351

dt 02 04 2012
Date:30082016 Request revision of norms

S No 304

Case No A/R-71 M/s. Larsen &

Toubro Limited,

Mumbai

HQF No 01/80/050/00149/AM 14/DESI Lic No&date

Meeting No l1/17 RA F No 03/95/040/00055/AM 14 0310734097

dt 13 05 2013
Date:30082016 Request revision of norms

RA may take further necessary action accordingly.



Case No.A/R-73 M/s.  Kineco
Private  Limited′

Goa

HQF.No101/80/050/00133/AMl1/DES.

l

Lic.No.&date

Meeting No.11/17 RA.F.No.17/24/040/00028/AM10

RA.F.No.17/24/040/00017/AMll

RA.F.No.17/24/040/00055/AM10

RA.F.No.17/24/040/00008/AMll

l RA.F.No.17/24/040/00004/AMll

i) 1710002815

dt.08.10.2009

ii)1710003514

dt.30.09。 2010

iii)1710003301

dt.28.04.2010

iv)1710003421

dt.27.07.2010

v)1710003338

dt.21.05.2010
Date:30.08.2016 Request fixation/modification

/amendment of norms

S.No.305

Decision: The Committee noted that the firm's request has been sent to DHI on 25.07 .2016 for comments'

Casc is deferred to ll.10.2016.

S.No.306

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter sent to the

firm on 04.0g.2016 through email and decided to send final reminder to the firm to furnish reply failing which the

case will be ttected Without hiher notice wtth direcuon to the r― to pay appHcabL Custom duty wtth interest for

EODC.

Casc is deferred to ll.10.2016.

S.No.307

Case No.A/R-83 M/s. Precision

Electronics Ltd.,

New Delhi

HQF.No.01/80/050/00034/AM15/DES.

l

Lic.No.&date

Meeting No.11/17 RA.F.No.05/24/040/00338/AM14 0510373913

dt.18.12.2013

Date:30.08.2016 Request for fixation of norms

mtteedecidedtoratifythenormsbaseduponwrittenrecommendationofDEITvideIDNo.
17(1)/2014‐ IPHW dated 19.04.2016(copy tO be sent to the flrln&RA).

RA maytake lはrther necessary action accordingly. 粋

Case No.A/R-74 M/s.Atlas Copco

(lndia)Ltd.′ Mumbai

HQF.No.01/80/050/00028/AM07/DES.l Lic.No.&date

Meeting No.11/17 RA.F.No.03/94/040/01051/AM06 0310375354

dt.10.04.2006

Date:30.08.2016 Request fixation of norms

34



S,No.308

Case No.A/R-84 M/S.   Bi‖ a
Furukawa   Fibre

Optics Pvt. Ltd.′

Goa

HQF.No.01/80/050/00361/AM16/DES.

:

Lic.No.&date

Meeting No.11/17 RA.FoNo.17/24/040/00043/AM16 1710006165

dt.27.08.2015Date:30.08.2016 Request for fixation of norms

Decision: The Committee noted that the firm's request has been sent to DEIT on 26.08.2016 for comments.

Case is deferred to I1.10.2016.

Decision: The Committee noted that the firm's request has been sent to DEIT on 26.08.2016 for comments.

Case is deferred to I l. 10.20 16.

Decision: The Committee noted that the firm's request has been sent to DEIT on 26.08.2016 for comments.

Case is deferred to I I . 10.20 16.

S.No.309

Case No.A/R-85 M/s.   Bi‖ a
Furukawa   Fibre

optics Pvt. Ltd.′

Goa

HQF.No.01/80/050/00347/AM16/DES.

l

Lic.No.&date

Meeung No.11/17 RA.F.No.17/24/040/00033/AM16 1710006162

dt.11.08.2015Date:30.08.2016 Request for fixation of norms

S.No.310

Case No.A/R‐ 86 M/s. Birla

Furukawa   Fibre

optics Pvt.Ltd.′

Goa

HQF.No.01/80/050/00350/AM16/DES.

|

Lic.No.&date

Meeting No.11/17 RA.F.No.17/24/040/00019/AM16 1710006132

dt.22.06.2015Date:30.08.2016 Request for fixation of norms

S.No.311

Case No.A/R-87 M/s. Doowon

Automotive

Systems lndia Pvt.

Ltd., Kanchipuram

HQF.No.01/80/050/00051/AM15/DES.

:

Lic.No.&date

Meeting No.11/17 RA.F.No.04/24/040/00287/AM 14 0410156226

Dt.14.03.2014Date:30.08.2016 Request for revision of norms

Decision: The Committee noted that the firm's request has been sent to DHI on 26.08.2016 for comments.

Case is deferred to I l.10.2016 WY>3s ,f,$*,,ffi:1_ffi#



S No 312

Case No A/R‐ 88 M/s. Larsen &

Toubro Limited,

M um bai

HQF No 01/80/050/00059/AM12/DES I Lic. No. & date

Mee■ng No l1/17 RA F No 03/95/040/00090/AM 12 0310630441

dt 10 05 2011

Date:30082016 Request for amendment of norms

Decision: The Committee noted that the firm's request has been sent to DHI on 26.08.2016 for comments.

Case is deferred to I t.10.2016.

Decision:The Committee noted thatthe f111.'s request has becn sentto DHI on 26 08 2016 for Comments

Case is deferred to ll 10 2016

Decision: The Committee noted that the request from PRC has been sent to DIPP for deliberation in the Norms

Committee meeting.

Case is deferred to I 1.10.2016.

舛
HARADHAN DAS

S No 313

Case No A/R-89 M/s. Larsen &

Toubro Limited,

M um bai

HQF No 01/80/050/01664/AM09/DESI Lic No &date

Meeting No.11l17 RA F No 03/95/040/00828/AM09 0310501993

dt 09 01 2009

Date:30082016 For correction of export weight of

norms

S No 314

Case No A/R-90 M/s  GKN Sinter
Metals   Pvt   Ltd′

pune

HQF No 01/60/162/00317/AM16/ Lic No &date

Meeting No.11/17 RA F No 31/80/039/00001/AM01 3110002492

dt 10 11 2001

Date:30082016 Request to condone the requirement of

furnishing consumption certificate

36
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MICRO, SMALL & MEDIUM ENTERPRISES
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OFFICE OF THE DEVELЭ PMENtt COMMISS:ONER

(MICRO,SMALL&MEDIUM ENTERPRiSES)

MiNiSTRY OF MICRO,SMALL&MEDIUM ENTERPRISES

GO∨ERNMENT OFINDIA

Nirman Bhawan,7th Flool Maulana Azad Road,

New Delhi‐ 1101o8

Ph EPABX-23063800,23063802,23063803 FAX‐
(91-11)23062315,23061726,23061068,e‐ mall―

TL‐ 12024/28/2016-GC and F― DCMSNIE=■ 9ヽ

SubieCt:  Ratincation Of the norms in respect of advahce
3410041410 dated 29.7.2015 , under Para 4.7 of HBP
NETAFIM iRR:GAT:ON:NDIA PVT.L_TD.GUJARAT

Date:21.07.2016

authorization No.
obtained by M/s

Director General of Foreign Trade (DGFT), may please refer to its O.M No.01/80/050/10/
061/AM17 /DES.l/33 dated 26.04.2016 fonararding advance aurhorizatir:rn No.3410041410 dated
29.7.2015, issued to M/s Netafim lrrigation rndia Pvt, Ltd for ratification of the norms.

The application of M/s Netafim lrrigation lndia Pvt. Ltd. has been examined for the norms
pedaining to Micro lrrigation Equipments Systems (Emrtting pipe systsms) Streamtine 16100

2.fi Ut1O.3OM lOOOM Net weight 12.680 grns,/Meter.

Taking cue from of C & PC vide OM No. 46011155t201O-PC.ll dtZS.1O.2A10, the norms for
Micro lrrigation Equipments Systems (Emitting pipe systems) Streamline 16100, 2.1 O L/t{,0.30M
1000M, Net weight 12.680 gms/Meter may be recommended as under:

ua u

720000
N(eter

Master Batch
Emitters
(Dripers)

This issues with the approval of competent Authority.

Recommended
import

2448000 Nos,

HARADHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

Export
quantity

Claimed
import

Yluli

Dttector(Chemical)

Shri Hara Dhan Das,
Foreign Trade Development Officer,
R.No. 404, O/o Director General of Foreign Trade,
DES-I Section Udyog Bhawan, New Delhi

Item to be Exported Raw material
recommended

HDPE     1 8592  1 8592 KgζMicro Irrigation
Equipments(Emitting pipe

systems)Streamline 16100

2.lo L/HO.30M1000Ⅳ I
Net weight 12.680

`

404 Kgs 364 Kgs
2448000
Nos.



αO THE艦 1群器 Ⅷ 網 澁 ユこ霊 助

(CHEMICAL DIVISIODァ
th.。。r,A wing,Nirman Bhawan,

New Delhi
3rd July,2015

OFFICE MEMORANDOM

Subject: Ratification of the norms in respect {lqy-uo.e authorization No' 0510396480

dated 0z.lz.z0l5, under Para 4.i of HBP (Vol. I) obtained by IWs AGH Altech

Pvt. Ltd.
DGFT ref: F.No. 0 1 /80/05 0/006 1 /AM 1 7 lDES.Il 56 dated 26.04.201 6

DGFT may refer above mentioned Office Memorandums requesting ratification of the

norrns for above mentioned advance licenses in respect of IWs AGH Altech Pvt' Ltd' The

application of lws AGH Altech Pvt. Ltd. has been ixamined. The norms for cross Flow Fan

already exist in SION Hand Book virJe entry No. C-1938, rvherein 896 grams of ABS/AS'30o/o

GF 1,iber has been allowed per unit of Cross Flow Fan. Relevant details of application is

summarized as under:

Import quantity of AS-30% GF Fiber per unit of Ex_port item is well within the allowed

quantity in SION Uana Book. In view of this, M/s AGH Altech Pvt. Ltd, may be allowed to

import the quantity as claimed or allowed in SION, whichever is lower' other items as

components are claimed Net to Net.

This issue is with the approval of Competent Authority'

Shri Haradhan Das,
Foreign Trade Development Officer,

O/o Director General of Foreign Trade'

DES I Section, Room No. 404

M/o Commerce and Industry,
Udyog Bhawan, New Delhi

∬:::
HARADH

l印即8鵬

Name of Export Item Quantity
in
Numbers

Name of
Import
Item

Import
quantity
claimed
per unit
of
Export
Item.

rrOtal

lmport
quantiけ

claimed in

ⅣIT

Import
quantity
allowed
per unit of
Export
Item as

per SION.

Cross Flow Fan for Air
conditioncrs Dia 97 MⅣ I

50,000

AS-300/o

GF Fiber

638.4

grams

31920.00 896 grants

Cross Flow Fan for Air
conditioners Dia 107.6 MM

20,000 AS-30°/o

GF Fiber

825.72

ρralnS

16514.400

Total 70,000 AS-300/o

GF Fiber

1464.12
grams

48434.40

、ゝど
(H・ S BiSht)

Director(Chemical)

ρ



MHPS

LIC: LUT: 1'151: LMB

l-he Directorate General of Foreign Trade
,z'iOES t)

Udyog Bhavan,
New Delhi-1 100'l 1

Dear Sir,

．

「
一一一一一
／

○
上&T

ι&T‐ル′月PS 30′rers Pr′ vale ι′′ηノted

「●″′,`/1)、 っ,,.,`l,11`rit iィ ′●′
:■′,P″′′|= 1,,● こヽ:I

7247D=′ カプルわ:為じω R`,=`′

0′car"た ,ア てん,ソ″a〔力●ツた

「urldabad 72′ θθ3 ■arァara‐ ′ルD′ハ
たノ: +97 72942'7θθ0
FaX ,9′  ア29`γ2'7222
レツサンツνとr'「′rブ ,psこ o′ ,,

」uly 101 2019.

Ratification of norms(on repeat basis)in

No 0310803239 dated ll.3 2016 issued
03/95/040′00786/AM16

′.■●1 ■‐

‐        、iや i l

respecl oTハ O Varlceハ utヤ loltta[lo∩

from ADGFT,Mumbal一 File No

With reference to above mentioned Advance Authorisation (AA), we would like to mention that

the Norms Committee (NC) has ratified the norms for similar items pertaiiling to AA No.

0310760909 dated 6.12.2013 in the meeting held cn 28.4.2015. Please refer attached copy of
ratification letter ref. 01 /80/050/00348/AM1 4/DESI/355 dated 1 8.5. 1 5.

We would request to permit the same norms of wastage percentage for the AA No. 0310803239

dated 11.3.2015 also.

Details of AA No,0310803239
11.3.2016

Description
item

of importl Qty
AA

Corresponding
0310760909
6.12.2013

item
Sl.No.
in AA

Description
Ratification  letter

dated   25.3.2015

consumables

dated Details of    AA
dated

Percentage
of Wastage
allowed

As per C―
1647

Item
sl.
I No.in
lAA
１

　

一
２
一

―
け
―

Copv attached
Pipes seamless 4%

Carbon steel
Pipes seamless

steel
Steel PlatesAlloy Steel Plate― Spec―

SA 387
Welding Consun':ables
GTAW Filler Wire
Welding Consumables -

SAW Filler Wire

Forged Components -

Nozzle , Test Piece, PiPe,
Rod,Bolt,Plug,Sto

2

MT
5%

141
MT

MT  I Welding
4514

8580
MT
17_49  1
M丁

16
21

Regisrered oFFlcelと&T Hoυ se.N M Rο ac/.3allard Esrale,Mυ r77baiイθθ θθ7′ A/D船

r′N ′′,oィ ィoA′日
'ρ
06PTr165,o2

ハ、lrpr77f Venfι ′re ben″ ee′,とarsen&rο [′ brOと lr77′わd and M′ rst′ゎたゎ′月′racヵァPower Systtη ,sf_′ m′綸d

6nsumables―
  |

:~1    丁十
一

|

Carbon Steel Seamless
Pioes - Soec - SA 106

775773
MT

Alloy Steel Seamless
Pioes - Soec - SA 335

1613887
MT

つ
４ 4ツ6

3

７
′

6

7

4



○上&T■ MHPS

End Plate , T- Piece
Nozzle, Forged Y-Piece,
Reducer , Spray Water
Pipe , Support Plate,
Forging, ERV Forging,
Screw Plug, Transistion
Piece, Half Coupling,
Sockolet, Bird Screen,
Welded screen, welded
creep boss, Threaded
creep Boss

(SA 105,SA 182,SA 479,
SA 336,SUS 420,IS
2062,INCONEL 600

Netto Net

Expott Product Weight i 21444.7 MT

We request yolJ to consider our case and arrange to send your reconlmendatiorls for ttxation of

Adケ loc rlじ「|:i31o l13 ofitc r」 Fl.d〔il PCFT 
ミ1,″ 4レ・ヽ 1

Thanking you,

ι&r_′ИHPs 3ο〃ers Pr′ vateと Fm′ fed

FI● ′),●′| |(11`う 1,イ 1つ : =ti′ :■ |′ イ′′|,1711′ ,,ンル.l`j:″′■■■|

72/4 De'ノ ,Fiザィ)■ (′(1l R`′ ,`′

(ヽPar"● :κ
^|,そ

,メ
a(7,oレ vた

Far′ (′abad′ f F θ171J Parレ a″て, ′ヽルル1

乃

` +9′

 '2'■ 2,ア 00θ

Fa六  ■91 ′29イr91222
ンソンソレルとイ

'「

′ril,St=,● I

Netto Net
2838
Number

Fittings I Reducer,Elbow,1  666
Tee,Y― plece(SA 234) _l Numbe[

Yours faithfu‖ y;

For L&丁―時lHPS186ilers Pvt Ltd

;ヽヽたし_―
βhallesh A9rawal)

CC: Shri KK Trwari,

lndustrial Advisor,
Department of HeavY lndustry
Room No. 476, UdYog Bhavan,

New Delhi-110001

Reglsrered Ottcel と&「 月ουse N A/f ROad,3a′ ′ard Esね fe tA/1t′ mba'4θθ θθl′ND船

CrNi t'29119ヽ イ■」20'6Prc,65f'2

4、′oll)〔 Verli′ ′で beんνeθηとarse′2&Tοι′bro Lわ ,′たda′1″ Mifst′ bisわ′1■far力′PtOwer S/sわ msl_",ア tred
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Ret AA No 0310760909 L&I MH)8ol(ers

Expor,product ix660ヽ ´ヽハ′Steam tertri“ )r。→ckage Chhal.ra Sり o●
``:riti●
ョlrつ p

=バ
ρort″せ、い1ド iら194甲 T isto b■ 1,ccr● cr■ 1■di〕 :he AA

There are totai 57 iterns .item 57-spares -as oer oolicT.

ltem 1.6 :c 21 are rvelCing ccnsumabies -as oer C-16.17.

lemailrng,te-5 ?ra wrth N!L $iasia4: ,ac aaacuaiabiiiiv :iause.

|■ f‐こ―

lK K Tiwan)

indusiriai Adviser

OvDGF「,DES-1

、 1‐
ヽ
｀

卜ぃ(/

FOf由,nlr贅:I醤:i:勇i』墳iF乱
HARAPJttN黒脈

Trade

需謡」ほ萱嶽1111鰯
職鮮t耶』:|

i:::よ:i:れ
:kγκじ漱iDethi

iclal Qi.i iUT'lnclrrcinq :1,ri5rdiej

Pipes seamiess(Alloy Sterli 1623(436)

Se3miess Steel tubes(C3rbon Siaei) 1140(35%)

5eanrle:s Steei tubes(Carbon Steeii 1922{4%)

>"lri) ieis -\:egi )e3iT!re)5 ieoer 538(4%)

N1€mbrane flns

Steel Plates 30(5%)

Stョ if:less Steel Plates,SA240,A240 47(5%)

Cieusabro Steel plates 26{10%}

CS ivelded pipe 196(2%)

SS seam iess pipe 866(2'6)

i 
′
 ン   ′

＼
_´ ・́



' Subied: ratificalion of norms in rsspect of AA 0310806336 daied
18107 t2016

To: "haradhan.das@nic.i'l' <haradhan das@nic.in>

Page I of 1

蜘
Date: 08728′ 1610:26 AM

F「om: PARAB BS‐ EXTく bS parab@power a stom COm>

coNFIDENTIALITY : This e-mail and any attachments are confidential and may be privileged. lf you are

not a named recipient, piease notify the sender immediately and do not disclose the contents to another
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Dear Sir

Attached letter is self -explanatory
Please arrange to do the needful

Thanks and regards

bsparab

llttps:〃 mail gov in/i、 vc_statiC/1ayout/shell html?lang=en―
IN&30120_15121607       29‐ 08‐2016
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Lビ b曖「1了ldlo LittnHK〕 d
(forrerly ALSTOM lndio L:,litedi

CIN― L741401VIH 1992PLC06837C」

26/08/2016

The Chol「 mon
The Norrns Cornrnittee― |

Directorote Cene「 ol of Fo「 eign T「ode

Udyog Bhollvon

New Delhl

Sub― Rotiflcotion of Advonce Authorlsotion No.0310806336 doted 18/07/2016

RA File No.03/94/040/0303/AM17

Deo「 Sir

l  We hove obtoined on Advonce Authorizotion No.0310806336 doted 18/07/2016 frorn the
offlce of tthe Additionol Director Generol of Fo「 e19n Trode`,4unlboi for HP Piping&Fittings

Attoched Sconned Copies of Advonce License, Appendix 4E= Drovげ ing vvith MonUfOCturing

Process Flow Dio9「 om,Praect AuthOrity certricOte(PACI 丁he descripJon of export product

moy be omended to reod o                          . tF)

The!nt● rnotioncl,VF:oor
16 Morine Lines Cross Rood No.1

Church,cte,Mumboi40o o20

T,9102266599235
F■9102266399259
いM'M′ OIStO:nllndioinvestorrelctions corri

lnput:As per License l

ltem No.1=666M丁
ltem No.2=44 MT

Thonking you,

Yours foithfully,
For GE Power lndio Limited
(Formerlv Alstom lndio Limited)

$-a 脚鮮熙朧服
:l鴇耶蟹li

2.

3.

INetcontenヽ h Expott Produd/ノ0
‐  663 MT
‐   44 MT

We intend to supply the ltern covered underthls outhorizotion to NTPC's Tondo ttherrncl Power

Project`Stoge l112x660MW}Oos we ore sub― cont「octor to Alstom Bho「 ot Forge Power Pvt.Ltd

Thisis Deemed ExpOrt supply.

We would like to bring to ソour kind notice thot the lrnport items covered in the soid

outhorizotion ore onlソ  2 1tems ond the sorTle ore the repect item of Authorizotion
No.0310795588 dcted 28.04。 2015, A copy ofthe sold outhorizotion ond o copy of Meeting

NQOび 15 doむ d2σO〃2015 h whch Norms^11里
Tt=瞥

di響
、
訥e noms ott dso

endosed herewth.丁 he waght Ofthe expott product=750 MT.― (賞l

We therefore, request you to kindly toke up our cose in the Norms Committee for rotificotion of

the outhorizotion ot the eorilest.

‐ Kヽ
AUttHORISED SIGNATORY

筵
影び
も

Encl. os obove



Governmel〔1lillia

qQ-'L

Ministry of Communications and lnformation Technologyヽ
‐

DepartЧ
∬[‖魔鳴‖∫∬害富∬‖||:ittn9bⅣ .・ ■
New Delhi-110003                   . :   _   1.:

Sub:Ratification of norms in terms of Para 4.7of HBP,(Vol.1)11 :「さ:`きさ1 61ムit:1::
Licence No.0510373913 dated 18.12.2013  for export of`′ Electric Board″

Reference is invited to DGFT I.D. No. 01/81/50/0034/AM15/DES-1/89 dated

24.04.2014 seeking cornrnents of this Department on the above mentioned app‖ cation of

M/S.Precision Electronics Ltdo New Delhi″ for export of″ Electric Board″ .

2.  The FOB value of exportis Rs. 13′ 266′ 000.00(USS 214′700.00)and CiF value of

lmportis Rs 7′ 690′ 759.86(USS 123′ 866.50)

3.  The app‖ cation has been exarnined in the Departrnent of Electronics and lnformation

丁echnology and the Department recommends the ratification of norms of advance licence as

fo‖ ows:

# SI,No. Coinments

1 2′ 3′ 7′ 9′ 12′ 13′ 14′ 15′ 16′ 17′ 18′ 19′ 20′ 21′ 22′ 23′ 24′ 25′ 26′

27′ 28′ 29′ 30′ 31′ 32′ 33′ 34′ 35′ 36′ 37′ 39′ 41′ 42′ 43′ 44′
45′ 46′

47′ 48′ 49′ 50′ 51′ 52′ 53′ 54′ 55′ 56′ 58′ 59′ 60′ 61′ 62′ 63′ 64′ 65′

66′ 67′ 68′ 69′ 70′ 71′ 72′ 73′ 74′ 75′ 76,77′ 80′ 81′ 82′ 83′ 84′

85′ 86′87′ 88′ 89′ 90′ 91′ 92,93′ 94′ 95′ 96′ 97′ 98′ 99′ 100′ 101′

102′ 103′ 104′ 118′ 131′ 138′ 140

On net to net basis with
accountability clause

on nil wastage

2. 1′ 5′ 111′ 112′ 113′ 114′ 115′ 116′ 117′ 119′ 120′

121′ 122′ 123′ 124′ 125′ 126′ 127′ 1128′ 129′ 130′

132′ 133′ 134′ 115′ 136′ 137′ 139′ 141

As per Annexure 'A'

lnclusive of defined wastage

ぃKi→
Director

Bhavan, New

DI丁 U.0.No. 17(1)/2014-lPHW dated 19.4.2016



SI No lmport llem Name UOM
Wastage
allowed

ln olo

Total

nded qty

85441920
/VIRE 14#GREENrrELLOW 105C600V.Uヒ ‐1015
1PART NO PMAS‐ N0901054250)

Meter 994〔

85444220

じABLヒ 2X2(力 I UNSHIELD 80C 300VUし
2509/2576Bκ RD.(PART NO UL‐
2509125768K/RD.(PART NO PMAS‐ N0901058‐

Meter 2 183C

5 85441920
WIRE 22#BLUE 200C 600V Uし 1213M:L‐W‐
1678E rPART NO PMAS_N0901057_153ヽ lvleter 8568

85444220
30011V CABLE 90C 600V 5X2,(PARTNO:
DMAS― N0901070‐ 733) Meter 1162(

85441920
7VIRE 2餅 RED 200C 600V Uし 1213MILVV‐
16878E(PART NO PMAS‐ N0901066-756) Meter

73181500
3uSBAR 8X10 MODEL B(PARTNO PMAS‐
0ヽ901071‐ 121)

Meter

11 73181500
BAS BAR 30X5 MM WITH THREAOFOR MS
SCREV′ SrPART NO PMAS_N0901071_,18ヽ Meter 8262

85441920
′́IRE 22″ BLUE 105C 600V Uし 1015
〔PARTNO PMAS‐ N0901057‐ 638) Meter

35MM`A2STRD H00K´ UP W RE
VVHITE S00VUL1015(PART NO PMAS‐

tu1eter
N0901070‐ 927)

85441920
NEOPRANE CABLE NO‐ 6146X14#90C
,00V(PART NO PMAS‐ N0901058‐ 220) lVeter 2830(

85441920

WIRE 20″ YELLOW/GREEN 105C
600V UL‐ 1015(PART NO PMAS‐
N0901067-144) Meter

85441920

35MM.A2STRD H00K‐UP WlRE
BLACK 600V UL1015(PART,
NO PMAS‐N0901071‐ 024) Meler 612

105 85441920

W RE22″ YELLOW 200C 250V UL‐
1371 M L‐ W168(PARTNO,PMAS‐
N0901056‐ 668)

Meier 1224

106 85441920
WIRE 22#BLACK 105C600V Uし 1015
(PART NO PMAS― N0901066‐ 465)

85441920

WIRE 12#GREEN 7YELLOい ′105C
600V Uし 1015(PART NO PMAS‐
N0901066‐ 368) lvleter

85441920
Ⅳ:RE 14,8LUE 105C 600V Uし 1015
{PARTNO PMAS― N0901065‐ 301) lvleter

109 85441920

WIRE 10#GREEN 7YELLOW 105C600V
Uし1015(PARTNO PMAS‐ N0901066‐
174)

Meter

85441920
″IRE 16#BLへ CK 105C 600V UL‐ 1015

1PART NO PMAS‐ N0901066-077) Meler 1458C

85441920
″IRE 16″ RED 105C 600VUL1015
PART NO PMAS― N0901065-980) Meter 1224

85441920

/VIRE 22″ BROV′ N200C600C uし 1213
I゙L‐ VVl1687(PART NO PMAS‐
N0901056-862)

Meler 856ε

85441920

VV:RE 22″ RED 200C 600V UL1213
MIL‐W16878′ (PART NO PMAS‐
N0901065‐ 803)

Meter

114 85441920
WIRE 14″BROWN 105C 600V Uし ,1015

(PARTNO PMAS‐ N0001057‐ 056) Meter

85441920

ⅣIRE 22″ RED 200C 250V υL‐1371
M!L‐V′=168787(PARTNO PMAS―
N0901056-765

Meter 8017:

85441920 IPARTNO PMAS‐ N0901056‐ 959) Meter

85441920
″
`RE 10″
WHITE 105C 600V UL 1015

1PARTNO PMAS‐ N0901065-592) l,4eler

85441920

7VIRE6AWG 600V 105C UL1283
3N/YEL(PART NO PMAS‐ N0901065-
195)

l\reter

85441920
1283PVC(PART NO PMAS‐ N0901064‐
913) Meler 382

85441920



欄誂糧貫争お:澱違。.∞,
Meler 57324

85441920

WRE 8# GREEN^/EL'OW 1O5d
60ovuL.t028 (PARr NO. PMAS-
N0901058-t 23) Meter 309 oc

85441920
WiRL 12″ BLUE lo5C 600V uL.lo16
(PART NO pMAS‐N0901o65‐ 107) Meler 127(

124 85441920 お為罵鶴長さ_満肥航
nJ

Meter

85441920
Meter 9945

85441920

VViRE 22#BLACK 200C 600VuL・ 1213
MIL‐ W‐ 1687(PART NO PMAS‐
N0901o65・ 786) Meter 4335

85441920 器 (:鵠 .

Meter

85441920
WiКヒ1′#BROWN 105C 600V uL‐ 1015
1PART NO PMAS‐ N0001066‐ 271) Meter 1122

VV[Kヒ ]4澪 じLACK 105C 600V uL 1015
(PART NO PMAS― N0901o65‐ 689〕 Meler 204

85441920
wrRE 20# vtolEr lo5tGootll:'i6-iE
(PMAS.N0901057.541 ) Meler 19635

WIRE 20# wHtTE .tosc-oot riL:ii;t
IPART NO. PMAS-NO901O57_444) Meter 6885

85441920

WIRE 2“ BLACK,05
(PART NO PMAS‐ N0901o66‐ 950,

Meter

irflRE 20# RED 105C 60ov uL-1015
PART NO. PtUS -NOgO1066_853) Meter

85441920 ぼ蹴鶏酬総矧
OVい雨

Meter 9945

ぉ臨 詳織 wRPARTNO PMAS‐ Meter

85441920
″IRE 22#RED 105C 600V UL‐ 1015
PART NO PMAS・ N09olo66‐ 659)

2

85441920

/VIRE 14# GREENTYELLOW IOsC
,00v uL-.t015 (PART NO. PMAS-
,10901066.562) Meler 2142

ぽ踊:舗詰嗣跳;,C PART l,4eter 12393

●
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